
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECTION)

RATIFIED ⅣIINUTES OF THE NORⅣIS COⅣIMITTEE―II MEETING NO。 15/81

SCHEDULED ON 30。 12.2014.

Please Note

lt is informed that Shri Haradhan Das,FTDO in DES― II Section has been transferrcd.As such,it is
advised that e― mails/1etters rnay not be addressed in his name,in respect ofNC― II rnatters.

For information of exporters,Norrns Cornrnittee― H handles aH cases pertaining to flxation/ratiflcation

of norms for Export Products faHing under ITC(HS)Chapters 72 to｀ 76,78 to 80, 85.Hence,
communications in respect of cases/pertaining to NC-ll may bc sentto email address:nc2.dgftの nic.in
ln certain cases,the decision ofthe Norms Committee refers to the Recommendations/Observations/

Deflciencies received frorn the concerned Technical Authority. Wherever applicable,a scanned copy

of such document has been placed at the end ofthe Minutes,in running serial orders.The cOncerned

flrm may go through the same and respOnd accordingly.

SirnHarly,a scanned copy ofthe blank Standard Deflciency Format,which may flnd a refercnce in NC

decisions,has also been attached in the end.This may also be referred to by the concerned flrm and

may be responded accordingly.

(li)

(lii)

(iV)

The Meeting No. 15/81 of Norms Committee-ll for the year 2014-15 scheduled to be held on
30.12.2015 was actually held on 10.02.2015 under the Chairmanship of Shri Darshan Singh, Joint Director
General of Foreign Trade to consider the following applications for ratification of norms in respect of advance
authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy 2009-2014. The following
members were present in the meeting:-

SIo No。 Name & Designation Department

l Shri S.K.Jain,D.0. DIPP

つ
４ Shri S.K. Bhatnagar, Deputy [.A. MOS

3 Shri K.C. Raju, Deputy DGF'T DGFT

4 Shri Pradyumna Sahu, FTDO DGFT

Case No.:13/16/81¨ALC2/201l Party
Name:K.S.INSTRUMENTS
PVT.LTD。

,

HQ              File RLA
:01/81/050/00114/AM12/      :07/24/040/00061/AM12/

Decision:NC observed that the casc is undcr exanlination at

to DIT.The case stand detrred to 24.03.2015.

Meet    No/Date:15/81-Status:

‐ALC2/2014         1Deferred
30.12.2014             1

File Lic.No/Date:0710079473 1Defer Date:

30.05.2011             24.03.2015

DIT.Hence NC decided to send a reminder

Name:PRECIS10N Meet

1

No/Date:15/81¨ Status:
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ELECTRONICS LTD. ALC2/2014
30.12.2014

Reiected
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Decisi6轟 :NC noted that irm has A6t repliさ
d165/L dated 09.06.2014

reΠlinder dated 15.12.2014. Since no reply waS receiVed form flrnl despite repeated rerninders, the

cOmmittee decided to reiect the case With directiOn to■
rm to pay cuStOm duty&applicable intereSt fOr

EODC.

case No.:2/12/81-ALC2/2014 Party    NamelHINDALCO
INDUSTRIES LIMITED

Meet  No/Date:15/81¨ Status:

ALC2/2014
30.12.2014

Deferred
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comments Of DHI宙 de UoO.NO.3(35)/2012/TSW(B)245 dated 10.12.2014 as under:¨
           |

脚穏∫器l襲器電麒鮮ir∬鮮驀ピ1灘lJ掘鷺:involved in the process.The flrm

manufacturing process ofthe Export Product.

The Comlnittec also decided to check fronl flrin whether it is a case of Physical Export or Deemed Export.

In case itis a Deemed Expon,■ rm should pro宙
de a COpy of Proiect Authority Certincate(PAC).In Case

supply is against invalidation letter of an EPCG authorization,please pro宙
de fo1lowing informationi― (1)

EPCG licence number and datc(ii)CIF valuc of the licencc(i‖ )Whether this liCence waS iSSucd under

lZero duty or 3 per cent SCheme(iV)CustOm duty saved amount(v)PrOduCtS tO be manufactured(宙
)HOW

EP(〕 (3 1icence holder intcnds to diScharge the EO against the EP(〕
G liccnce. The Case Stands defcrred to

24.03.2015.
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Case No.:l/22/81- Partv
ALC2/2012

HQ

‐HEAVY  ELECTRICALS ALC2/2014 Deferred
LIMITED

File RLA

30.12.2014

File Lic.No/Date:1110027311 Defer
5 :01/81/050/00398/AM13/    :l1/24/040/00020/AM13/    127.ll.2012 Date:

124.03.2015‐

Decision:NC notcd the contents of DHI U.O.No.3(1)/2013-TSW(B)/23(56)dated 2.2.2015 and
‐NC decided tO obtain a copy of DHI's carlier U.O.No.3(1)/2013/TSE(B)/23 dated Ol.02.2013.:

The case stand defcrred to 24.03.2015.

6 :01/81/050/00458/AM13/    :13/24/040/00047/AM13/ 18.01.2013

Decision : NC observed that the case

Case
ALC2/2012

HQ

ALC2/2013

HQ

No.:7/25/81-Party    Name:GRAVITA
INDIA LTD。

,

FHc RLA

ALC2/2014
30.12.2014

File Lic.No/Date:1310041928 Dcfer
‐Date:

24.03.2015

is under examination at MoEF. NC also observed that a DO
been sent to MoEF to expedite the reply. The case standletter dated 3.2.2015 from DGFT has

‐deferred to 24.03.2015.

Case      No.:23/25/81-
ALC2/2012

Pany  Name:MC  COM IMect  No/Date:15/8卜 Status:
INDUSTRIES(INDIA)PVT.IALC2/2014        1Deferred
lLTD.                30.12.2014         ‐

:O1/81/050/00474/AM13/    :03/95/040/00818/AM13/    122.01.2013

HQ FilelRLA File Lic.No/Date:0310721688 Defer

Date:

24.03.2015

Decision : NC observed that the case is under examination at MSME. NC also observed that a DO
letter dated 3'2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
deferred to 24.03.20 I 5.

Case No.:34124181- Party Name:PILOT Meet No/Date:15/81- Status:
INDUSTRIES LTD.

FilelRLA

ALC2/2014 Deferred
30.12.2014

File Lic.No/Date:0510351299 Defer
‐8 :01/81/050/00422/AM14/    105/24/040/00474/AM13/    11.04.2013 Date:

24.03.2015

IDecision:NC observed that the case is under exanlinatiOn at MOEF.NC also observed that a DO

lettcr dated 3.2.2015 from DGFT has been sent tO MoEF to expedite the rcply.The case standl

ldeferred to 24.03.2015。

ICase No.:5/5/81-ALC2/2013 1Party     Name:PEARL Meet  No/Date:15/81-Status:  :
INSULATIONS    PVT.IALC2/2014        1Deferred l

3
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30.12.2014

師緻串焉繹   臨
Decision : NC observed that the case is under 

:1"*1l,1Y11 1 PTI^II^"]::,:ottil;:::3:1?:
iletter dated 3.2.2015 from DGFT has been sent tO DHI to expedite the reply. The case stand

ideferred to 24.03.2015.

―

―

賑

IALC

｀
  N6.:i3/5/81… P五■y ヽaふさ:MET TRADE'Meet  No/Date:15/81-Status:

IALC2/2014       ‐Deferred2/2013           1(INDIA)LTD.
130.12.2014           1

1011「;:1/050/00115/AM14/Filelliイら4/040/00030/AM14/
‐
5`tiζ i6轟 :Nc observed that the case is under examination

letter dated 3.2.2015 from DGFT has been senttO MoEF
‐
deferred to 24.03.2015.

24.03.2015

at MoEF.NC also obServed that a DO

to expedite the reply.  The case stand

雨Dtt C)1造
きン20)/Dttα

 15/81-|ぼ
led

130.12.2014           
‐

File lLic.No/Date:0510353167 Defer

03.05.2013 Date:

Meet  No/Date:15/81-Status:
Deferred

Defer

Date:

24.03.2015

at DIT. NC also observed that a DO

expedite the reply. The case stand

:01/81/050/00134/AM15/

Decision : NC observed that the case

letter dated 3.2.2015 from DGFT has

deferred to 24.03.201 5.

,, Case No.:2/3/81- ALC2l20l4

No■ 14/5/81-IParty NameJMW
:LTD.

No.:37/3/81■ Party    Name:RADIALL
INDIA PRIVATE LIMITED,

FilelRLA           File
:07/24/040/00541/AM13/

IALC2/2014
130.12.2014

1Lic.No/Date:0710095951

17.06.2013

Case
ALC2/2013

|                      ]

i戸嚇 扁 薫認
」
騨 戸
面
隠 [

IH
| Decision :NC observed that CLA vide letter No.051231040162lAM|4IZALC-l dated 17'04'2014

,informed that this AA was issued on repeat basis. However, NC noted that the file no' earmarked

;;;;;h"; AA N".0510347195 dated z2.oz.2ot3. NC, therefore decided to issue a letter to cLA

seeking clarification on this. The reply of the cLA is still awaited & NC decided to send a

reminder to cLA to expedite the reply. The case stand deferred to 24.03.2015.

is under examination
been sent to DIT to

Party Name:BELGIUM IMeet  No/Date:15/81 - Status:lrarIIy    lNamc:DLLUIUIVl lVlじ じι   lNl

lALUMINIUM AND GLASS ALC2/2014 Rejected

―
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Filett    FiLLに。No/Dttα 03107410171
:01/81/050/00099/AM15/    :03/94/040/00225/AM14/    10.07.2013

IDecision:N(〕 noted that nllll has not replied to D/L dated 12.08.2014, renlinder dated 24.10.2014

and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated
,reminders, the committee decided to reject the case with direction to firm to puy 

"uito, 
d-uty &

applicable interest for EODC.

No.:38/6/81- Party
INDUSTRIAL         ALC2/2014
CORPORAT10N LIMITED 30.12.2014

Deferred

HQ

Case

ALC2/2014

HQ
141:01/81/050/00192/AM15/

File RLA              File Lic.No/Date:0310741710 Defer
:03/95/040/00835/AM13/    16.07.2013            1Date:

,24.03.2015

Decision : NC observed that the case was under examination at MSME. NC also observed that the
,case does not pertain to MSME. Hence NC decided to send the application of the firm to MOS for
examination. The case stand deferred to 24.03.2015.

Name:DIANA IMcet  No/Date:15/81-Status:
ALC2/2014        :Deferred
30.12.2014           1

HQ File RLA File Lic.No/Date:0410148198 Defer
l5 :01/811050100246lAMt4l :041241040100076tAM14t 23.07.2013 Date:

24.03.2015
Decision : NC observed that the case is under examination at MSME. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
deferred to 24.03.20 I 5.

No.:23l15/81- Party Name:MET TRADE Meet No/Dare:15/81-

Case

ALC2/2013
No。 :31/15/81-Party

lMETALS

Case
ALC2/2013

HQ

|(INDIA)LTD.

FilelRLA

ALC2/2014
130.12.2014

File Lic,No/Date:0510361579

IStatus:

‐Deferred

Defer

I)ate:

124.03.2015

also observed that a DO
, reply. The case stand

161:01/81/050/00238/AM14/    :05/24/040/00159/AM14/   102.08.2013

Decision:NC observed that the case is under examination at MOEF.NC

letter dated 3.2.2015 frorn DGFT has becn sent to MoEF to cxpedite the

ldeferred to 24.03.2015。

‐Case
171ALC2/2014

No.:29/3/81-Party Name:LEONI
SOLUTIONS
PVT.LTD.

CABLE Mect  No/Datc:15/81-Status:
(INDIA)ALC2/2014       1Deferred

30.12.2014

・
，
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IHQ             File RLA
:01/81/050/00126/AM15/    :31/83/040/00080/AM14/

RA

File

|

18

Decision : NC observed that the reply of the firm has been sent to DIPP. The case stand deferred to

ICase     No.:58/15/81¨ Party    Name:SALZER INIteet  No/Date:15/81-Status:

IALC2/2013           1ELECTRONICS LTD     IALC2/2014        1Approved
30.12.201430.12.2014

HQ            File RLA           File Lic.No/Date:3210066905
101/81/050/00273/AM14/    :32/24/040/00007/AM14/    .05.09.2013

IDecision:NC decided to ratify the norms of above AA as per wrhten comments of DHI宙 de U.O.

INo.3(76)/2013-TSW(B)/2 dated 5.9.2014 as under:―

1. Import item no. I (Thermal Protector) may be allowed on net to net basis as per condition

of GN-4 for engineering products.
2. Import items no.2 (Electrical grade Insulating paper)maybe allowed @ 1-03 kg./kg. content

in the export product.

may take suitable consequential action accordingly

Case

ALC2/2014
No.:27/6/81-Party Name:TECHNOMAK Mcet  No/Date:15/81-Status:

PROJECTINDIA PVT LTD ALC2/2014        Deferred
30.12.2014

り
野
ЫЮ剛 00181/AMlyⅢ
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'Decision:NC obseⅣ

ed thatthe■111l has not fumished the requishe information as sought vide c―

lmail dated 03.02.2015。 NC decided to send a reminder to the flrm to expedite reply.The case stand

ideferred to 24.03.2015.

ICase      No。 :24/24/81-Party Name:MET TRADE Meet  No/Date:15/81-Status:

| IALC2/2013          1(INDIA)LTD.        IALC2/2014        ‐Deferred

l  l                       l                       ‐30.12.2014

1 1HQ            FilelRLA           File Lic.No/Date:0510369439 1Defer
201:01/81/050/00412/AM14/  1:05/24/040/00244/AM14/   25.10.2013        1Date:

24.03.2015

Decision : NC observed that the case is under examination at MoEF. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MoEF to expedite the reply. The case stand

,deferred to 24.03.201 5.
| 一



ALC2/2013

HQ

Case
ALC2/2014

INDUSTRIES
LTD.

Name:MAN'Meet  No/Date:15/8卜 Status:
(INDIA)ALC2/2014       Deferred

30.12.2014

File Lic.No/Date:0310755802 DettrFile RLA
21 :01/81/050/00431/AM14/    :03/95/040/00597/AM14/    28.10.2013 Date:

24.03.2015

Decision :NC observed that the firm has yet to produce a certificate from DG, Hydrocarbon stating
that the item covered under the subject authorization for the IOCL project. The case stand deferred
to 24.03.2015.

No.:17/3/81-Party   Name:KALYANI Meet  No/Date:15/81-Status:
TECHNOFORGE LTD.  :ALC2/2014

130.12.2014

Approved

IHQ             FilelRLA            File lLic.No/Date:31100610301
:01/81/050/00114/AM15/    :31/83/040/00148/AM14/   .07.11.2013

IDecision:NC decided tO ratify the nollllS Ofabove AA as per written comments ofDHI宙 de U.0.
No.3(152)/2014-TSW(B)/238 dated 10.12.2014 as under―

221      :
IGear Reversc ldler(Part nO.334610K010)-88890 Nos.
Totai net weight-100445.70 kg.

Import」 tem:

IA1loy Steel Bars― H2499.2 kgo wlh 12%wastage.

IRA may take suitable consequential action accOrdingly.

No.z45/24181- Partv
INDIA(P)LTD. ‐ALC2/2014 Deferred
i l3o.t2.2ot4 I

Fit" rem.No/D"t..J5 I 03709% E*.fb. --
:05/23/040/00309/AM14/    13.11.2013 Date:

24.03.2015

Case

ALC2/2013

.HQ

23 :O1/81/050/00433/AM14/

Name:BARTEC Meet  No/Date:15/81-Status:

Decision : NC observed that the
stating that the item covered under
deferred to 24.03 .201 5 .

firm has yet to produce
the subject authorization

a certificate from DG, Hydrocarbon
for the IOCL project. The case stand

Case      No.:70/24/81-Party Name:VOESTALPINE Mcet  No/Date:15/81‐ Status:
24 ALC2/2013          VAE  VKN  INDIA  P.ALC2/2014        1Deferred

LTD.(FORMERLY      30.12.2014        ‐

乏〆ギ    篤 Hu
‖節蜻郡簿i‖
t府器榊榔 :「“

Case
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:O1/81/050/00458/AM14/

FilelRLA             File Lic.No/Date:0510371077 1Defer
105/24/040/00296/AM14/    14.ll.2013            ‐Date:

24'03'2015'

lu".i.i"r-r NC not.d tnat out aenciency letter was issued to the firm on 15.12.2014. As no reply

rfrom the firm has been received from them, NC decided to send a reminder to the firm to expedite

:reply. The Committee also decided to check from firm whether it is a case of Physical Export or

,Deemed Export. In case it is a Deemed Export, firm shoutd provide a copy of Project Authority

lCertificate (pAC). In case supply is against Invalidation letter of an EPCG authorization, please

,provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)

Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

,amount (v) products to be manufactured (vi) How EPCG licence holder intends to discharge the

EO against the EPCG licence. The case stands deferred to 24.03.2015.

| lёttζι      責ふ。:ラJ′

'4′

患1_||ム農y NムふもIMbTHERSON Meet  No/Date:15/81-Status:

| IALC2/2013           SUMISYSTEMS LTD.,   IALC2/2014        Deferred
I I               I               130.12.2014

1 1HQ            FilelRLA           Filc LicoNo/Date:0510371064‐
Dcfer

251:01/81/050/00461/AM14/  :05/24/040/00295/AM14/  114.H.2013       Date:
|  |                        |                        :                     24.03.2015

1 158こ薇お五:ヽこ hotea th江 |さ61 61the flrtt Atts becn sent to C&PC on 31.10.2014.NC decided to

l lsend areminderto C&PC to expedite the reply.The case stands deferred to 24.03.2015。

Case No.:60/24l81- PartY Name:MILEEN'Mcet  No/Date:15/81- Status:
DeferredALC2/2013          ENGINEERS ALC2/2014

30.12.2014

■器8705ν0044νAMl″
Πた
胤ら5Ю4υ0065σAMI″

間に
惜∬g品省
∝03107581043寛

l

126:_  _  _       三  _ _ |(42)/6二
16/Mi/2614′iS"てЁ)わ二ふ農さと0.11う 61も hasl ‐Decision:NC observed that DHI vide U.No.3

1  Stated that the reply submhted by the irm vide their letter dated 22.07.2014 pertains to some other

l  authOHZation(AA No.0310745599).DHI requested to get informa」 on from the nrm as called for

l  vide their U.O.of even numbcr dated 16.07.2014.NC is therefore,decided to send a reminder to

l lthe nrm to expedite the relevant information as sought by DHl.The case stands deferred to
l  124.03.2015.

７
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Case
ALC2/2013

No.:9/24/81¨ Party   Name:VINDHYA
TELELINKS LTD.,

Mcet  No/Date:15/81-
ALC2/2014
30.12.2014

Status:
Rejected

| |



HQ File RLA File Lic.No/Date: lll}O2778l
:01/81/050/003971AM141 :111241040100001/AMl4/ 21.11.2013

Decision : NC noted that firm has not replied to D/L dated 19.05.2015, reminder dated 9.9.2014
and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

Case      No。 :32/24/81-Party   Name:WILLIAMSIMcet   No/Date:15/81-Status:
ALC2/2013           CONTROLS     INDIA ALC2/2014        Deferred

PRIVATE LIMITED     30.12.2014
‐HQ             File RLA            File Lic.No/Date:3110061138 Defer
281:O1/81/050/00420/AM14/    :31/82/040/00186/AM14/    22.11.2013

1Decision:NC observed that the case is under exarnination at DITo NC
letter dated 3.2.2015 frorn E)GFT has been sent to E)IT to expedite the
‐deferred to 24.03.2015.

I)ate:

24.03.2015

also observed that a DO

reply.  The case stand

Case       No.:26/3/81-Party Namc:A¨ I  FENCE.Meet  No/Date:15/81-Status:
ALC2/2014           PRODUCTS CO.PVToLTD.IALC2/2014         Approved

130.12.2014

HQ             FilelRLA            File LicoNo/Date:0310759039
:01/81/050/00123/AM15/    :03/94/040/00737/AM14/    25.ll.2013

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
29 U.O. No. l2116912014-TSW/29 dated 10.02.2015 as under:-

I .Word "Relevant" may be prefixed with thedescriptions of import items at Sl. No 1 & 2.
2. Quantity of import items at Sl. No.l may be allowed as 1.252 Kgs./Kg. content in the export
item after taking l/3'd recovery from scrap as claimed by the firm.
3. Quantity of import item as Sl. No.2 may be allowed as 1.01 Kgs./Kg. content in the export item
as claimed by the firm.

RA may take suitable consequential action accordingly

301HQ
:01/81/050/00404/AM14/

ICase       No.:16/24/81-

ALC2/2013
Party

COMPOSITE
LIMITED

File RLA

Name:AERON Meet  No/Date:15/81-Status:
PRIVATE ALC2/2014        Deferred

130.12.2014           1

File Lic.No/Date:0810126642‐ Defer

:08/24/040/00364/AM14/    26.ll.2013 Date:
24.03.2015

Decision :NC observed that the firm's reply regarding PE/DE is still awaited. NC has decided to
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Юぬe mn ttmま email to expedite the reply. The case stand deferred to

師
IHQ
|:01/81/050/00125/AⅣ l15/

|               !

齋
The nllll has not g市 en justincation for input quantity against each item of expon prOduct.Only

lfeW eXport hems has been indicated in the table enclosed wヒ h the reply and thcir descHption&

lquantity are also not inatching、 vith the details given in the authorization. The nrln may therefore

lbe requested again to furnish infollllation as per sl.No.4,5,8そ%1l of SDL for each export product

separately covering aH export products.

IThe Comnlittee also decided to check fronl flrrn whether it is a case of Physical Export or Deemed

lExport.In case it is a Deemed Export,f11lH should pro宙 de a copy of Praect Authority Certiflcate

(PAC).In Case supply is against lnvalidation letter of an EPCG authorization,please providc

ifollowing information:― (1)EPCG licence number and date(ii)CIF value of the licence(面 )

IWhether this licence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty saved

amount(v)PrOducts to be manufactured(宙 )HOW EPCG licence holder intends to discharge thc

EO againstthe EPCG licence.The case stands deferred to 24.03.2015.

!

| ICase      No.:35/3/81-Party  Name:TANISHKAIMeet  No/Date:15/81-Status:
| IALC2/2014           1NTERNATIONAL,     IALC2/2014        ‐Approved
l  l                       l                       130.12.2014           1

■ 器 8ν05υ00132/AMlyΠ
に

1::ち 5Ю4υ0054VAMl″
ΠL措

習ll;flC0310759186

1 1Decision:NC decided to ratify the norms of above AA as per wntten comments of MSME vide

132U・
°・No.30(91)/14-ME dated 04.08.2014 as under:¨

iTaking cue from C-585 and considering2%o wastage for makingbrass from its alloying elements,

ithe wastage may be fixed as follows:-
I

llmport of Sno I and 2 may be allowed as 571 .2 MT and 142.8 MT inclusive of 5Yo wastage.
I

iRA may take suitable consequential action accordingly.

No.:28/3/81‐ Party   Name:TEXMACO Meet  No/Date:15/81¨
IRAIL & ENGINEERINGIALC2/2014
LIMITED             30.12.2014

FilelRLA            File lLic.No/Datc:0210196856‐ Defer
:02/24/040/00138/AM14/    .26.11.2013            Date:

'24.03.2015

letter to firm to submit the following information as per written

U.O. No. 3(85)12014/TSW (B) 82 dated 30.1.2015 as under:-

Status:
Deferred
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No.:6/24/81-Party    Name:SIECHEM.Mcet  No/Date:15/81-Status:
TECHNOLOGIES      ALC2/2014        Deferred
PRIVATE LIMITED 30.12.2014

File RLA             File lLic.No/Date:0410152322 Defer
33 :01/81/050/00394/AM14/    :04/24/040/00192/AM14/   127.ll.2013 Date:

24.03.2015

Decision : NC observed that the case is under examination at DOT. '

letter dated 3.2.2015 from DGFT has been sent to DOT to expedite
deferred to 24.03.201 5.

Case
ALC2/2013

1HQ

ALC2/2013

HQ

Case No.:7124181- Party Name:SIECHEM Meet No/Date: l5l8 l- Status:
TECHNOLOGIES
PRIVATE LIMITED

File RLA

NC also observed that a DO
, the reply. The case stand

ALC2/2014 Deferred
130.12.2014

File Lic,No/Date:0410152323 Defer
34 :01/81/050/00395/AM14/    :04/24/040/00193/AM14/    27.ll.2013 Date:

24.03.2015

Decision : NC observed that the case is under examination at DOT. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to DOT to expedite the reply. The case stand
deferred to 24.03 .201 5 .

Case      No.:54/24/81-Party
ALC2/2013          1NDIA

Name:GRAVITA IMeet  No/Date:15/81-Status:
LTD.,

IHQ             FilelRLA
351:01/81/050/00442/AM14/    :13/24/040/00037/AM14/

Case

lALC2/2013

HQ
136 :O1/81/050/00409/AM14/    l10/24/040/00043/AM14/

Decision:NC observed that the case is under cxanlination

letter dated 3.2.2015 from DGFT has been sentto C&PC
‐
  ldeferred to 24.03.2015.

ALC2/2014 Deferred
i30.12.2014

File Lic.No/Date:1310045247 Defer

03.12.2013            ‐Date:

Deferred

04.12.2013

24.03.201s

Decision : NC observed that the case is under examination at MoEF. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MoEF to expedite the reply. The case stand
deferred to 24.03.20 1 5.

No.:21124181- Party Name:DELPHI Mcet  No/Date:15/81‐ Status:
CONNECTION SYSTEMSIALC2/2014
1NDIA LIMITED,       30.12.2014

File RLA             File Lic.No/Date:10100558221Defer

1

Date:

24.03.2015

at C&PC. NC also observed that a DO
to expedite the reply. The case stand

・可    響簿冷HU
驚鯖鮒郡轟 :‖¬   搬‖'"

11
イ



28/6/81‐

師 聴  匿慨函赫 薦1漁di叫職  田卿4輌面齢_1115/Π

LI鶴
た4/040/00283/AM14/Π

LI腎
例跳瞥

(

‐
371

24.03.2015

IDecision:NC noted that the comments of DIPP Vide U.O.No.12/89/2014-TSW/87 dated
09.07.2014.Firm vide its E― mail dated 25.09.2014 has conirmed thatthe above AA is obtained for

deemed export.Supplies are to mega praect.However,one place(Annexure― I)in thc PAC,it isl

lmentiOned as Advance Cables Limtted and in another place it is mentioned as Advance Cables

Technologies Pvt.Limited.NC decided to ask the frm to claHfy.The case stand deferred tol

124.03.2015.

Case
‐ALC2/2014

No.:27l3/81- Party Name:FRICTION Meet No/Date:15/81- Status:
IMETAL FIBRES(INDIA)ALC2/2014
1P.LTD               30.12.2014

Rejected

ICase

lALC2/2014

HQ File RLA File Lic.No/Date:0510373564

| |:01/81/050/00124/AM15/  :05/23/040/00369/AM14/  116.12.2013

1381bιtisibi:Nё iもtさa tiat flrm Iふs ngi r``liさ dt6 D′ L dat`a l奎 .68.2614,renlinatr dated 24.lo12614

1 and inal reminder dated 15。 12.2014.Since no reply was received form irm despite repeated

l lreminders,the committee decided to rdeCt the case with direction to■ rm to pay custom duty&

| lppliCable interest for EODC.

No.:3/12l81- ParryName:ABB LIMITED Meet No/Date:15/81- Status:
ALC2/2014         1Approved
30.12.2014           1

| IHQ             FilelRLA            File Lic.No/Date:07101006581      1
1   :O1/81/050/00404/AM15/   107/21/040/00342/AM14/   18.12.2013                      1

139 1Decision:NC decided to ratify the norms ofabove AA as per wHtten comments of DHI宙
de U.〇 .|

1 1No.3(130)/ABB/TRASF./2014-TSW(B)/88 dated 30.01.2015 on repeat basis as per comments of

l lDHI videU.0。 No.3(130)/ABB/TRASF./2014‐ TSW(B)dated 30.01.2015 in case of Advancc,

I authorization No.0710096994 dated 23.07.2013.                         ‐

I  Firm vide its letter No.PPTR/MPB dated 26.H.2014 has conirmed that the above AA is

1 lobtained only for deemed expo■ .RA may take suitable consequential ac● on accordingly    .

l iCase      No.:19/24/81-Party   Name:THERMALIMeet  No/Date:15/81‐ Status:

1 lALC2/2013          SYSTEMS       ANDIALC2/2014        1Deferred
401                ENGINEERING       30.12.2014       1
1 1HQ            FilelRLA           File Lic.No/Date:0410153488,Defer
101/81/050/00407/AM14/    :04/24/040/00203/AMl″    123.12.2013       A   IDate:

FL型「1=真還:
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Decision : NC noted that the rcply

No.1/81/50/407/AM‐ 14/DES.H/221
‐case stand deferred to 24.03.2015。

of the firm dated 30.12.2014 has been sent to
dated 6.1.2015. The case is under observation

124.03.20151

DHI vide lDI

of DHI.Thel

HQ            FilelRLA
41 :O1/81/050/00406/AM14/    :02/24/040/00125/AM14/

30.12.2014           1

File Lic.No/Date:02101981641Defer
IDate:

124.03.2015

Decision :NC observed that a reminder vide email dated 31.10.2014 was issued to RA Kolkata for
expediting the reply. However, the reply is still awaited from RA, Kolkata. NC decided to send a
reminder to RA, Kolkata to expedite the reply. The case stand deferred to 24.03.2015.

Case
ALC2/2013

Case

ALC2/2013

1HQ

No。 :18/24/81-Party

‐WIRES

No.z66124181- Party
IPVT.LTD.

File懸こ天
~~~

Name:SHALIMAR Mcet  No/Date:15/8卜 Status:
INDUSTRIES LTD.,ALC2/2014        Deferred

26.12.2013

Name:KOTSONS Meet  No/Date:15/81-Status:
ALC2/2014        ‐Reiected
30.12.2014           1

File Lic.No/Date:06100356191

:01/81/050/00454lAMt4l :0612410401000321AMl41 26.12.2013
42

Decision : NC noted that firm has not replied to D/L dated 12.08.2014, reminder dated26.ll.2014
and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

Case No.:30/24l81- Party Name:PILOT Meet No/Date:15/81¨ Status:
DeferredALC2/2013 INDUSTRIES LTD. ALC2/2014

30.12.2014

HQ            File RLA           File Lic.No/Date:0510375028 1Defer Date:
:01/81/050/00418/AM14/   :05/24/040/00327/AM14/   31.12.2013             24.03.2015

Decision : NC observed that the case is under examination at MoEF. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MoEF to expedite the reply. The case stand

deferred to 24.03.201 5.

43

‐Case      No.:83/24/81-
ALC2/2013

HQ             File
:01/81/050/00471/AM14/

Party

LIMITED

RLA             File
:05/24/040/00360/A卜 /114/

Name:WAGOIMeet  No/Date:15/81‐ IStatus:
ALC2/2014
30.12.2014

rDeferred

LicoNo/Date:0510375074 Defer    l

01.01.2014        1Date:   |
124.03.2015'

44
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:Decision : NC observed that the case is under examination at

' lletter dated 3.2.2015 from DGFT has been sent to MSME to
:deferred to 24.03.201 5.

MSME. NC also observed that a DO
expedite the reply. The case stand

‐Case
‐ IALC2/2014

No.:38/3/81- Party
POWER SWITCHGEAR  ALC2/2014 Withdrawn

βO.12.2014    1
File Lic.No/Datei0410153792

Ol.01.2014

,Decision : NC observed that the case was approved in Meeting No. l2l81 dated 12.11.2014.,
Hence, NC decided to withdraw the case.

1

LIMITED            130.12.2014

「
                                                                        一
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腋 11iilirlI i I :24.03.2015'

lDecision :NC observed that the reply of the firm regarding physical export/deemed export is,
awaited. NC decided to send a reminder to the firm to expedite the reply. The case stand deferred
to 24.03.2015.

Case No.:87124181- Partv
IALC2/2013 AUTOMOTIVE SYSTEMSIALC2/2014
|       "V■ LTD.   b01220И
臨蔦蒜二|~'3瓢蔦鳥五;蔦

「
扁
[辮鸞戸
而75673

Status:
rApproved

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
lNo. :1::yZ0l4iTSW(B) dated 18.07.2014 as under:-

1. Word "for radiators" may be added in the description of export product. 
i2. Total net weight of export product may be indicated as 233800 kg in addition to quantity in l

numbers.
3. Quantity of import item (Aluminum Strip in Coil) may be allowed as234600 kg includingt

2%owastage.

maytakesuitableconsequentialactionaccordingly
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Case

ALC2/2014

HQ

No.:11/3/81- Party Name:CROMPTON
GREAVES LIMITED,

Case      No.:84/24/81-Party  Name:TATA
IALC2/2013          .SOLAR INDIA LTD.

Meet  No/Date:15/81-Status:
ALC2/2014        Rttected
130.12.2014            ‐

File LicoNo/Date:0310766733FilelRLA~~~~
- :01/8 I /050/001 08/AM I 5/ :0319410401005261AM14/ 17 .01 .2014

48
:Decision : NC noted that firm has not replied to D/L dated 12.08.2014, reminder dated 24.10.2014
and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

Case      No.:74/24/81■ Party        Name:TTP Meet   No/Date:15/81■ Status:   |
ALC2/2013           TECHNOLOGIES       ‐ALC2/2014        1Approved l

PRIVATE LIMITED     30.12.2014

1HQ            File RLA           File lLic.No/Date:07101018681      1

49:01481/050/00462/AM14/  :07/24/040/00380/AM14/  103.02.2014
Decision:NC decided to ratify the norms ofabove AA as per w五 tten comments of DHI vide UoO.

No.3(69)/2014-TSW(B)/72 dated 06.02.2015 on repeat basis as per comments in Advanccl

authorization No.0710090494 dated 30.08.2012.Therefore,NC decided to rattfy the case.RAI

rnay take suitable consequential action accordingly.

50 :01/81/050/00472/AM14/    :07/24/040/00395/AM14/    04.02.2014

BP Mcet  No/Date:15/81-Status:

IALC2/2014        ‐Deferred
130.12.2014

File Lic.No/Date:0710101901 Defer

I)ate:

24.03.2015‐

HQ File RLA

Decision : NC observed that the case is under examination at MSME. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
deferred to 24.03.201 5.

Case No.:85/24l81- Party Name:TATA POWER Meet No/Date:15/81- Status:
ALC2l20l3 SOLAR SYSTEMS LTD. ALC2l20l4 Deferred

30.12.2014

HQ File RLA File Lic.No/Date:0710102050 Defer

51 :01/81/050/00473/AM14/    :07/24/040/00413/AM14/    07.02.2014 IDate:   ‐
24.03.2015

Decision : NC observed that the case
letter dated 3.2.2015 from DGFT has

deferred to 24.03.20 I 5.

is under examination at MSME. NC also observed that a DO
been sent to MSME to expedite the reply. The case stand
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Case

ALC2/2014
No.:29/6/811Party

iCABLE

153::'11;::llilililililil:;

|

15器iλ:j:I∴Ittζ
n蔦

1協

IPVT.LTD,

TW萬高薫蔦
TECHNOLOGIES ALC2/2014

30.12.2014

File Lic.No/Date:0710102261 1Defer

20.02.2014            Date:

|

Decision :NC observed that reply of the firm regarding PE/DE is still awaited. NC
a reminder to the firm to expedite the reply. The case stand deferred to 24.03.2015 .

Case No。 :7/3/81‐ALC2/20141Party Name:ASSOCIATED IMeet  No/Date:15/81-|
PIGMENTS LIMITED   IALC2/2014       1
1                       130.12.2014           1

FilelRLA           File Lic.No/Date:0210200692‐

|

124.03.2015

dccided to send

Status:
Rejected

54

HQ
I・∩ 1ノ101/81/050/00104/AM15/    :02/24/040/00207/AM14/    03.03.2014

:Decision : NC noted that firm has not replied to D/L dated 12.08.2014, reminder dated 24.10.2014

and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated

ireminders, the committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

Fby両面両面正雨面「諄再「雌L TU品ぎ騨花l絞
氏
1雌L20月

ll----rlI I ISTEEL TUBES PVT.LTD., lALC2l2014 iRejected
I I r r.n r.^nl A i||        |        い0・12.2014    1

File Lic.No/Date:04101559541

, iDecision : NC noted that firm has not replied to D/L dated 12.08-2014, reminder dated24.10.2014

and final reminder dated 15.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &

52 IHQ            File lRLA           File lLic.No/Date:0410155409 1Defer   
‐

101/81/050/00128/AM15/  :04/24/040/00249/AM14/  120.02.2014       Date:   |‐24.03.2015

1Decision:NC observed that reply ofthe flrm regarding PE/DE is stiH awaited.NC decided to send‐

la reminder to the flrm to expedite the reply.The case stand deferred to 24.03.2015.



applicable interest for EODC.

Case
ALC2/2014

No.:16/3/81- Party Name:BEKAERT Meet No/Date:15/81- Status:

Deferred

INDUSTRIES PVT.LTD. ALC2/2014 Deferred
|          l          pO.12.2014     1

囀
IttI=評1鵞話編 戸F腑

面0063001囲
二

Decision :NC observed that the reply of the firm has been sent to MSME on 12.01.2015 for
,examination. The case stand deferred to24.03.2015.

Case No.:14l3/81- Party Name:TEMPEL Meet No/Date:15/81- Status:

57

ALC2/2014 PRECISION     METAL ALC2/2014
PRODUCTS INDIA PVT.30.12.2014
LTD.,

HQ File RLA File Lic.No/Date:0410156295 Defer

:01/81/050/00111/AM15/    104/24/040/00272/AM14/    17.03.2014 Date:
‐24.03.2015

Decision : NC observed that the case is under examination at MSME. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to MSME to expedite the reply. The case stand
delerred to 24.03.201 5.

Case No.:9/3/81-ALC2l20l4 Party Name:SIEMENS LTD Meet No/Date:15/81- Status:
ALC2/2014         1Deferred
30.12.2014           1

Lic.No/Date:0310774805 1Defer

18.03.2014 Date:

24.03.2015

IHQ            File lRLA           File l
58:O1/81/050/00106/AM15/  :03/95/040/01013/AM14/  1
1                       1                      1

Decision : NC observed that the case is under examination at DHI. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to DHI to expedite the reply. The case stand
deferred to 24.03.20 1 5.

Case No.:20l3/81- Party Name:GUJARAT Meet No/Date: l5/81- :Status:
ALC2/2014 COPPER ALLOYS LTDo  ALC2/2014 Rejected

130.12.2014           1         1

弓 381/050/剛 口晨Ⅲ  yⅢ
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lDecision:NC noted that Яrm has notreplied to D/L dated 12.08.2014 wherein the flrm was asked.

to reply the fo1lowing informationi

β夢17



"Diff.r.n." in export item at Sl. No. 2 namely, "Copper Rods" and import item at Sl. No. 2

i(Continuous Cast Copper Wire Rods) supported by manufacturing operations involved." Since no

reply has been received from firm providing above information despite letter dated 12.08.2014
lfollowed by reminder on 24.10.2014 and Final reminder dated 16. 12.2014, the committee decided

ito reject the case with direction to firm to pay applicable custom duty with interest for EODC Copy

rof application. RA may take necessary consequential action accordingly.

Name:METALOID Meet No/Date:15/81- Status:''oTlr,roro No':13/3/81-,1ilJ",r#ffi*Tir ALorD ALC2t2ot4 'Dererred

L
|

|

|

IHQ

:01/81/050/001

Case
ALC2/2014

iCase

lALC2/2014

:ЙO~~~‐

IPRIVATE LINIIITED~~FilelRLA  ~~~~~¨
130.12.2014           1

File lLic.No/Date:0410156493 1Defer

Date:10/AM15/   104/24/040/00295/AM14/    24.03.2014' 24.03.201 5

Decision :NC observed that reply of the RA, Chennai regarding surrender of above mentioned AA
by the firm, is still awaited. NC decided to send a reminder to the RA, Chennai to expedite the
,reply. The case stand deferred to 24.03 .2015.

No.:34/3/81■ Party      Name:MAK Meet  No/Date:15/81-Status:
ICONTROLS      ANDIALC2/2014        1Deferred
lSYSTEMS PVT LTD.    30.12.2014         1

HQ            FilelRLA           File Lic.No/Date:3210074543‐ Defer
:01/81/050/00131/AM15/   1:32/21/040/00217/AM14/    127.03.2014            1Date:

‐24.03.2015

1Decision:NC observed that reply ofthe RA,Coirnbatore regarding surrender of above rnentioned

AA by the fll11l and non utilization certiflcate frorn Chennai Air Customs are stiH awaited.NC also

‐obseⅣed that the flrm has not yet produce the non― utilization certiflcateo NC decided to send a

rerninder to the RA, Coirnbatore and also to the flllH to expedite their reply. The case stand
‐deferred to 24.03.2015.

No。 :12/3/81-Party   Name:BEKAERT Mcet  No/Date:15/81‐
INDUSTRIES PVT.LTD。  IALC2/2014

30.12.2014

Filc RLA File lLic.No/1Date:3110063315

,:01/81/050/00109/AMl5/ :31l83l040l0024llAMl4l 28.03.2014

Decision: NC noted that firm has not replied to D/L dated 12.08.2014. reminder dated

24.10.2014 and final reminder dated 16.12.2014. Since no reply was received form firm despite

,repeated reminders, the committee decided to reject the case with direction to firm to pay custom

duty & applicable interest for EODC.

Status:
Rejected

62
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‐Case      No.:9/6/81¨ Party   Name:SHERA‐ Meet   No/Date:15/81-Status:
IALC2/2014         ENERGY PVT.LTD.  ALC2/2014        1Approved

30.12.2014

1HQ          File RLA         File Lic.No/Date:1310046636
:01/81/050/00163/AM15/ :13/24/040/00060/AM14/ .03.04.2014

;Decision : NC decided to ratify the norms of above AA as per written comments of MSME vide
63 ;U.O. No. 30(l l5y20l4-ME dated 16.12.2014 as under:-

As per the reply received and taking cue from SION C-312, norrns may be fixed as follows-

l

rlmport may be allowed, as applied, inclusive of 5o/o wastage.

IRA may take suitable consequential action accordingly.

ICase    No.:10/6/81-Party Name:DYNAMICIMcet  No/Date:15/81‐ Status:Rttected
ALC2/2014         CABLES PVT.LTD.  ALC2/2014

30.12.2014

1HQ          File‐ RLA         File Lic.No/Date:1310046635

64 1:01/81/050/001,4/AMl,ィ
:13/24(040/00959/AM14/03.04.2014

1Decision:NC noted that irm has not replied to D/L dated 12.08.2014,reminder dated 24.10.2014

1and flnal rcrninder dated 16.12.2014. Since no reply was receivcd form flrm despitc repeated

reminders,the committee decided to rlect the case with direction to nrm to pay custom duty&

applicable interest fOr EODC.

Case No.:20l6/81- Party
ALC2/2014

HQ

Name:ASSOCIATED   ALC2/2014
PIGMENTS LIMITED  30.12.2014

Meet    No/Datc:15/81-Status:

Deferred

65
File RLA

:01/81/050/00174/AM15/  :02/24/040/00011/AM15/ 23.04.2014             24.03.2015

1Decision:NC observcd that the case is under exalnination at MoEF.NC also observed that a DO
letter dated 3.2.2015 frorn DGFT has been sent to MoEF to expedite the reply.  The case stand

ldcfcrred to 24.03.2015.

ICase    No.:1/6/81-Party   Name:JINDALIMcet    No/Date:15/81-Status:     |
ALC2/2014       1(INDIA)LIMITED   ALC2/2014         ,Deferred    i
l                    l                     130.12.2014              1              1

66‐
責。          Fi18 1良 LA          Fi16 Li`.N6/Date1021620カ ラ76  1befei   b表 さ:
101/81/050/00155/AM15/:02/24/040/00206/AM14/125.04.2014              124.03.2015     1

1Decision:NC obseⅣ ed that production of certiflcate by the flrm from a duly authorized offlcer ofl

" ~  乏ル
~

・可ユ』写お翻 緊編

'Hu麟二驚F邸酪講翠暦墨II
t離覇櫛謝諾調:F



the Directorate General of Hydro Carbons in
'awaited from the firm. NC decided to send a
rstand deferred to 24.03.201 5.

Petroleum and Natural Gas, is still
firm to expedite the reply. The case

the Ministry of
reminder to the

IHQ 雨            ト
101/81/050/00186/AM15/   1:04/24/040/00010/AM15/    ‐30.04.2014

,75:話IIttI“ I●deも b.ヽこう0な
"
T/R.Power/2014/TSW(B)/57 dated 30.01.2015,NC

idecided to ratify the Advance authorization on repeat basis as per comments in Advance

lauthoHzation No.0410157763 dated 08.05.2014.RA may take su■
aЫ e consequendJ ac● on

accordingly.

|

ICase No.:5/6/81-ALC2/2014 Party   Name:ALSTONE Meet  No/Date:15/81-Status:
INTERNATIONAL      ALC2/2014        Reiected

|

pO。12.2014    1   1
File     「

~~~¬
HQ
68:01/81/050/00159/AM15/   .:05/23/040/00021/AM15/

Decision : NC: NC noted that firm has not replied to D/L dated 12.08.2.08.2014,rerninder dated 24.10.20141

and final reminder dated 16.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &

tapplicable interest for EODC.

Case
‐ALC2/2014

70H。
.   :01/81/050/00169/AM15/

‐Decision:NC noted that

No.:32/6/81-Party      Name:REGEN Meet   NO/Date:15/81¨ Status:

POWERTECH  PRIVATEIALC2/2014        CloSed

File RLA

File RLA
:05/23/040/00445/AM13/   105.05.2014            1

flrm has not replied to D/L dated 12.08.2014,rerninder dated 24.10.2014

テELKA▼諄をグ
は15/81-1躙

ld

~~iFile藤
:W膏面面709「

~~~

169101/81/050/00168/AM15/    :05/23/040/00311/AM12/    05.05.2014

Decision : NC noted that firm has not replied to D/L dated 12.08.2014. reminder dated 24.10.2014

and final reminder dated 1 6.12.2014. Since no reply was received form firm despite repeated

reminders, the committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

Case No.:15/6/81- Party Name:ELKAY Meet No/Date: 15/81- Status:
',ALC2l20l4 TELELINKS LTD. ALC2l20l4 lRejected

‐30.12.2014           1

File LicoNo/Date:05103857081

|

20



and final reminder dated 16.12.2014. Since no reply was received
reminders, the committee decided to reject the case with direction to
applicable interest for EODC.

form firm despite repeated
firm to pay custom duty &

ELECTRIC LIMITED ALC2/2014
30.12.2014

HQ File RLA File Lic.No/Date:0510385804
:01/81/050/00156/AMl5/ :051231040100038/AMl5/'06.05.2014
Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No. 3(67)/201 3/TSW(B) dated 14.07.2014 as under:-

l. Total net weight of export product may be indicated in the authorization as 78902 Kg. in
addition to quantity in meters.

2. Quantity of import item may be allowed as applied for (55178 kg.) including 1olo wastage.

The firm has confirmed that the above AA has obtained for physical export.

RA may take suitable consequential action accordingly.

No.:9/15/81‐ Party     Name:ALEXIA
PANELS ALC2/2014

30.12.2014
Deferred

Approved

71

172

Case
ALC2/2014

HQ            File
:01/81/050/00466/AM15/

RLA            File
:61/24/040/00002/AM15/

Lic.No/Date:6H0001181 1Defcr
106.05.2014           1Date:

24.03.2015

application has beenDecision :NC observed that the case pertains to DIpp, as such a copy of the
sent to DIPP for their examination. The case stand deferred to 24.03.2015.

No.:3/6/81-ALC2/2014 Party  Name:LS  CABLE Meet  No/Date:15/81-Status:
INDIA PRIVATE LIMITED,ALC2/2014        Rttected

30.12.2014

HQ Fite RLA Fite Lic.No/Date:05 10386027
73 :011811050/00ls7lAMlsl :051231040t00005/AMl5/ 08.05.2014

Decision : NC noted that firm has not replied to D/L dated I 2.08.2014, reminder dated 24.lO.ZOl4
and final reminder dated 16.12.2014. Since no reply was received form firm despite repeated
reminders, the committee decided to reject the case with direction to firm to pay .rito* d-uty &,
applicable interest for EODC. 

tl
fq-u"

‐Case
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174

lcase No。 :4/6/81-ALC2/2014 1Party
t                  lTITR
|し ase lヽ o。こ●′U′ 0■― ルし“

′́υ・ ‐1■ “…′      ~~~     i  c2/2014        1Deferred
l                   lTUBETECH PVT.LTD.  IAL

30.12.2014
― ―

―
―
‐
一
―-4-_… … … … … …… … 一 ― 一 一 一 一

―
一 一 ― ― 一

― ―
■ ■ I~[=「

=二

「 TT Ar■

^う

0フ A^ハ 11+*_- r: *--- 
Fi6m.N"/D"t.05t038oozelo.tetU61 FilelRLA rlle iLlo.l\utL)aLv'vr tvra

IHQ e IRLA llle:Llc.NotuaLe.

柿 8Ⅳ05υOm5νAM剛
…
1面力 o4υ00%νAM剛  "ω

2m4   1踏
:.2∝ 5

1DLtiζ16轟 :Nё 五616a that thさ lebi,6i tiさ flitti lさ
ι

`i↓

6a bn dぅ :621'613 五五ζ been sent to DIPP fOr

itheirexamination.The case Stand deferred to 24.03.2015.

:品81/050/00158/AM15/ IЮ 523/04υ 00051/AMlダ  08.05.2014

鵬

1    蜘  警電
| ,case      No.:33/6/811Party     Name:REGEN IMect  No/Date:15/81¨

Status:  |

1 lALC2/2014           1POWERTECH  PRIVATEIALC2/2014         Approved‐
LIMITED             30.12.2014

1 1HQ            File RLA           File lLic.No/Date:04101577631      1
1 1:01/81/050/00187/AM15/  1:04/24/040/00020/AM15/  108.05.2014

1  15こ tiζibi:NC deι
iaea lo ritify the A6r品

`6fat

)Ove AA as per written comments Of DHI宙 de U.0.

: INo.3(98)/WT/R.Poweノ 2014/TSW(B)/48 dated 20.01.2015 as under:―

| |

卜61L肌:lm淵胤計:Itttえよ:fi思∬潔l∬
y be all°Wd m ttЮ na h翡

|

―   ‐ ―・     ―・   ‐    1-― ^ _^^` ‐.● ■― :++△ 月 an、 ′

:・撻電鸞∫覇i観鍵Kl植鷺獣鵬 増硝榊
‐

c-r647
i:. i"r, 

"f 
*,. import items up-to Sl. No.86 are components and may be allowed on net to neti

i basis as p", 
"ondition 

of GN-4 for engineering products' 
I

I The firm has confirmed that the above AA has obtained for physical export'

RA may take suitable consequential action accordingly'

I   Case

77 ALC2/2014

No.:12/6/81-Patty
ALC2/2014
30.12.2014

INDUSTRIES

22
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IHQ            FilelRLA           File lLic.No/Date:05103865761
101/81/050/00166/AM15/   105/23/040/00061/AM15/    15.05.2014            1

Decision : NC decided to ratify the norms of above AA as pcr written comments of DIPP vide
U.O.No.12/89/2014¨ TSW/154 dated 09.07.2014 as under:

Advance authorization may be ratified on repeat basis as under:
4. Words " containing 196500 Kgs of Stainless Steel" may be suffixed with the description of

export product.
5. Words "of relevant thickness and grade" may be suffixed with the description of import item

and its quantity may be allowed as applied for i.e. 216150 Kgs. inclusive of a wastage of 10%o.

RA may take suitable consequential action accordingly.

Case

ALC2/2014
No.:34/6/81- Party Name:VIKARSH Meet No/Date:15/81- Status:

HQ File RLA File Lic.No/Date:3110063984 1Defer
781:O1/81/050/00188/AM15/    :31/82/040/00262/AM14/    16.05.2014 I)ate:

124.03.2015

Decision : NC observed that the case is under examination at DHI. NC also observed that a DO
letter dated 3.2.2015 from DGFT has been sent to DHI to expedite the reply. The case stand
deferred to 24.03.201 5 .

No.:35/6/81■ Party   Name:VIKARSHIMeet  No/Date:15/81-Status:
STAMPINGS INDIA PVT.ALC2/2014 Deferred

STAMPINGS INDIA PVT.ALC2/2014
LTD.               30.12.2014

IDeferred

124.03.20151

NC also observed that a DO
l the reply.  The case stand

‐Case
ALC2/2014

HQ
ILTD.

File‐ RLA

130.12.2014           1

File lLic.No/Date:3110063985 1Defer
791:01/81/050/00189/AM15/   131/82/040/00015/AM15/    16.05。 2014            1Date:

IDecision:NC observed that thc case is under examination at DHI.
letter dated 3.2.2015 from DGFT has been sent to DHI to expedite

ldeferred to 24.03.2015.

Case No.:6/6/81-ALC2/2014 Party     Name:SURAJ Meet  No/Date:15/81-Status:
‐LIMITED             ALC2/2014         1Deferred

‐30.12.2014           1

HQ File RLA File Lic.No/Date:0810131446‐ Defer
80
:01/81/050/00160/AM15/    :08/24/040/00087/AM15/

IDecision:NC obscrved that the nrm's reply has been
lcase stand detrred to 24.03.2015.

:19.05.2014

sent to E)IPP for their

Date:

124.03.2015‐

examination.The

23
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‐Case No。 :3/9/81-ALC2/2014 Party      Name:APARIMeet  No/Date:15/81-Status:
INDUSTRIES LIヽ 41TED   IALC2/2014        1Deferred

130.12.2014

File RLA File Lic.No/Datei3410040390 Defer

81

IHQ
::O1/81/050/00257/AM15/

134/24/040/00095/AM15/   123.07.2014

LIMITED ALC2/2014
30。 12.2014

IDate:

24.03.2015

Date:

124.03.20151

8.1.2015 have‐

Status:
Deferred

Decision :NC noted that hard copy of the application of the firm has not yet been received from the

rRA office. NC decided to send a reminder to RA, Vadodara to send two hard copies of the

lapplication at the earliest. The case stand deferred to24-03.2015.

INDIA‐ Mcet  No/Date:15/81-Status:lcase       No.:6/15/81-Party Name:ASTA
IALC2/2014           PRIVATE LIMITED

IHQ

101/81/050/00463/AM15/  1

iDecision :NC observed that

lasked f01lowing information

ALC2/2014
30.12.2014

Deferred

File RLA File Lic.No/Date:3410040397‐ Defer

:34/24/040/00087/AM15/    23.07.2014

DIPP vide their U.O.No.12/169/2014¨ TSW/82 dtted

from the nrm:_

82 1.InformationinrespectofSl.No.5&11ofStandardDeficiencyFormat.
Z. Specific use of import item at Sl. No. 4 in the export product and basis for its quantity. :

The Committee also decided to check from firm whether it is a case of Physical Export or Deemed

,Export. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate

(pAC). In case supply is againsi Invalidation letter of an EPCG authorization, please provide

ioltowing informafion:- 1i; encc licence number and date (ii) CIF value of the licence (iii) I

tWhetherlhis licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

lamount (v) products to be manufactured (vi) How EPCG licence holder intends to discharge the

iEo againsithe EpcG licence. The case stands defened to 10.03.2015. The case stand deferred to

24.03.2015.

~野
肝
~面蘇
師

Name:JINDAL Meet  No/Date:15/81-

83

ヽ

1ヽ1705j00405/AMl:′

Fil11:'11lI1136/AliliF13111'IIP'Fl働力R"蒟Й3'テ

l11:i:il:

…

NC notedぬ裏DIPP defldency Lter ttξ issued to the fl品 もnl‐こ五菊面IAsIぎ
~■

6,

lfrom the irm has been rece市 ed ttom them,NC dedded to send a remhderto the im to expedte

卜
eJy・ The commhee Jso decded to check■ om■lHI whe■ er■ ヽ a case of Physに J Expo■ or
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Deemed Export. In case it is a Deemed Export. firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please:
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii),
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the,
Eo against the EPCG licence. The case stands deferred to 24.03.2015.

ICase      No.:4/15/81-Party     Name:KRYFSIMcet   No/Date:15/81¨ Status:   ‐
84 ALC2/2014          PowER COMPoNENTS ALC2/2014         Deferred

LIMITED            30.12.2014                  1
HQ            File RLA           File Lic.No/Date:0310787707 Defer Date:‐
:01/81/050/00461/AM15/   :03/94/040/00187/AM14/   06.08.2014             24.03.2015 1

1Decision:NC observed that the application was eadier sent to DIPP.Since the case pertains tOI
MoS, NC decided tO send the application to MOs fOr exarninatiOn. The case stand deferred to

24.03.2015.

Case No.:7/15/81- Party Name:DYNAMIC Meet No/Date:15/81- Status:
ALC2/2014

HQ

ICABLES PVT.LTD.

FilelRLA            File

ALC2/2014
130.12.2014

rApproved

ILic.No/Date:1310047552

106.08.2014                        1

as per written comments of DIPP vide

101/81/050/00464/AM15/   :13/24/040/00017/AM15/

Decision:NC decided to ratify the norms Of above AA

U.O.No.12/169/2014-TSW/85 dated 8/1/2015 as under:―

85 l. Net weight of export products at Sl.No.l to 5 may be specified as 89.25 MT,67.35 MT,
52.96MT,18.25 MT &20.81 Kgs. Respectively. :

2. Quantities of import items at Sl. No. 1,3,5,7 & 9 viz. Aluminium Ingots may be allowed as,
applied for.

1  3.Quantities of import"ems No.2,4,6&8 viz.XLPE Compound may be al10wed as applied
i   fOr.

:RA may take suitable consequential actiOn accOrdingly.

Name:KSH Meet  No/Date:15/81-Status:Case

86 ALC2/2014
No.:38/15/81- Party

INTERNATIONAL
PVT.LTD.

ALC2/2014
30.12.2014

Closed

25



鵠8漁話0お51↓ lζ品協鳳υ∞2σAMyⅢ
el悧鼎ずツγ71

1b“Iζ161 1ヽこ A618d iAat RA,Mu品 もJ↓ iaさ iさit8:ヽ 3.63/う 4/040/00326/AM15/78 dated

06.08.2014 has infolllled that the above mentioned AA has been issued on Repeat Basis in terms of

Ъan4・ 1&4・ 2ofHBP Ⅳ d→ .Th∝CおК,NC dccided Ю do"me ttQ RA may mke wlaЫ
e

,consequential action accordingly.

IMeet No/Dttα  15/81rFtttusI

(INDIA)ALC2/2014 lDeferred
130.12.2014           1

File Lic.No/Date:0310788157 1Defer

Case
ALC2/2014

HQ

No.:5/15/81-Palty

103/95/040/00233/AM15/    .20.08.2014 IDate:   |
124.03.20151

Deferred

r rDecision : NC noted that DIPP deficiency letter was issued to the firm on 16.12.2014' As no reply

from the firm has been received from them, NC decided to send a reminder to the firm to expedite

87 r r -: t-) .^ ^L^^r, r-^* fi-* .,,ha+ho' it ic q r.qep nf Phvsical Exnort or
ireply・
The Cornrnittee also decided to Check from flrnl whether it is a case of Physical Export orl

lDeemed Export.In case it is a Deemed Export,■
rm should pro宙 de a copy of Praect Autho」 ty l

ICertincate(PAC).In Case supply is against lnvalidation letter of an EPCG authorization,pleasc

iprovide fo1lowing information:― (1)EPCG licence number and date(li)CIF value ofthe licencc(lii)|

lwhether this licence was iSSued under Zero duty or 3 per cent SCheme(iV)CustOm duty savedl

lamount(v)PrOducts to be manufactured(Vi)HOW EPCG licencc holder intends to discharge thcl

IEC)againstthe EPCG licence. The case stands deferred to 24.03.2015.
:

Meet  NO/Date:15/81‐ Status:

Name:MAHARASHTRA   ALC2/2014
SEAMLESS LTD        30.12.2014

FilelRLA File Lic.No/Date:0510390640‐Defer

:01/81/050/00462/AM15/ 105/24/040/00031/AM15/    21.08.2014 Date:

24.03.2015

| IDecision:NC observed that DIPP vide its U.O.No.12/169/2014-TSW/88 dated 08/01/2015 has
^^ ^^1´ ^月 fへ +́LO fA‖ハ..′ ina inf^rrn 9+i∩ n fl・∩nn ihe ttrm:_88 asked forthc fo1lowing information fl・

om the irm:―

1  1
|“
0・ V`V・ V=■ ●●‐ ^∇ ●́ V… … ‐o‐

1  1. Justiflcation for import of“ AHoy Steel Billets"for manufacture and export of ``Carbon

i Steel Pipes". :

i 2. 3LPE Cbating thickness in the export items at Sl' N9' 1 &2' 
'

i s. Information In respect of Sl. No.s a I I of Standard Deficiency Format-export product I
-- ---r 

I

; wlse. i

the DL to the firm to expedite the reply. The case stands deferred to

レ

l

iNC decided to send
1,24.03.2015.
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Case       No。 :9/12/81-Party  Name:TRAFIGURA IMeet  No/Date:15/81-Status:
ALC2/2014           1NDIA PVT.LTD       IALC2/2014        1Deferred

30.12.2014           1
1HQ             FilelRLA            File Lic.No/Date:0310788619 1Dcfer
89 :01/81/050/00410/AM15/    :03/95/040/00456/AM15/    02.09.2014            Date:

124.03.2015

Decision:NC observed thatthe case is under exarnination at MSME.NC also observed that a DO

letter dated 3.2.2015 frorrl DGFT has been sent to MSME to expedite the reply.  The case stand

deferred to 24.03.2015.

Case      No.:6/12/81■ Party   Name:RADIANT Meet  No/Date:15/81‐ Status:
ALC2/2014          1wIRING SYSTEMS PVTIALC2/2014        1Deferred l
l                   LTD                30.12.2014                 1

HQ             FilelRLA            File Lic.No/Date:091 0060913 1Defer   l
:01/81/050/00407/AM15/    109/24/040/00281/AM15/    04.09.2014            1Date:     |

24.03.2015

Decision:]ヽ C noted that DIPP deflciency letter、 vas issued to the flrrn on 16.12.2014.As no reply.

∞
鵠 l嶋:枇鷺 脚 ∬ 冒 ぷ Tl稚 胤 茸1岬 鳳 淵 1判 哩 :鵡 肌 亀 器 響
Deemed Export.In case it is a Deemed Export,flrm should pro宙 de a copy of Praect Authontyl

Ccrtiflcate(PAC).In Case supply is against invalidation lctter of an EPCG authorization,plcase l

provide fOllowing information:― (1)EPCG licence number and date(li)CIF value ofthe licencc(iH)
Whether this licence was issued under Zero duty or 3 per cent Scheme(市 )CustOm duty savedl
amount(v)PrOducts to be manufactured(宙 )HOW EPCG licence holder intends to discharge the
EO againstthe EP(〕 G licence.The case stands deferred to 24.03.2015。                          |

Case     No.:3/15/81-Party Name:SHARP WIRE
ALC2/2014         1NDUSTRIES  (INDIA)

PRIVATE LTD.,

HQ

Meet    No/Date:15/81-IStatus:

ALC2/2014          1Approved
30.12.2014

Lic.No/Date:0410159375 1

11.09.2014            ‐

File RLA File

:01/81/050/00460/AM15/  :04/24/040/00149/AM15/

Decision : NC decided to ratify the normi of above AA as per written comments of DIpp vide

^. U.O. No. l2116912014-TSW/91 dated 08/0112015 as under:-
9I

Taking clue from SION C-1172, Advance Authorization may be ratified as under:
l. Quantity of import item at Sl. No. I may be allowed as 10530 Kgs. As 1.08 Kgs./Kg.

content in the export item.
2. Quantity of import item at Sl. No. 2 may be allowed as 5512.5 Kgs. As 1.05 Kgs./Kg.

content in the export item.
RA may take suitable consequential action accordingly.
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W蕩 話
雨 而 面

縣 蔦 函 需 要
:阪 ∬

面
・
5/81-脇

&  PRLCIS10N  ENGG 30.12.2014
‐                    P.LTD.

92 HQ            File RLA           File Lic.No/Date:0710106660 Defer
:01/81/050/00471/AM15/    :07/24/040/00205/AM15/    15.09.2014            Date:

24.03.201

Decision :NC observed that DIT has sent a deficiency letter to the firm on 19.12.2014. NC decided

to send a reminder to the firm to expedite the reply. The case stands deferred to24.03.2015.

5

|  ICase     No.:43/15/81■ Party Name:AMARTARAIMeet    No/Date:15/81-Status:
ALC2/2014          PVT.LTD.         IALC2/2014          ‐Approved

|

193

|       l       pO。 鯰。2014    1

が        :
Decision:NC decided to ratify the norms of above AA as per written comments of C&PC vide
10.M..No.46011/92/2008-PC.II dated 12.01.2015 as under:―

Item to be Exported Quantity
Cold follll BliSter Film Sl託 ted(Laminate Consisting of O」 ented

Polyamide Film/Aluminium Foi1/PVC Film in the width ofl15 mm

to 250 mm,GSM of Laminate 240 GM+/-10%)    _____

l Kg

|

RA may take suitable consequential action accordingly.

Raw-material recommended to be Imported Ouantity

Cold form Blister Film in Jumbo Rolls (Laminate Consisting of
Oriented Polyamide Film/Aluminium FoiI/PVC Film in the width of
600 mm to 1000 mm, GSM of Laminate 240 GM +l- 10%)

l Kg

1111i82/2014  No.:14ノ

12/81‐

(PROPo ALC2/2014 Approved
D.30。 12.2014       1

File lLic.No/Date:31100648891

17.09.2014

as per written comments of MSME vide

Party Name:AVDH00T‐ Mcet  No/Date:15/81-Status:
ENGINEERS
VASUDEO

|        けERAV3iKA励
薫■Ъ     囲活:蔦:蔦蔦:蔦
194

|

|

IDecision:NC decided to ratlfy the norms of above AA
‐U.O.No.30(173)/14-ME dated 08.12.2014 as under:―

IImpO■ OfZinc may be a1lowed as 75291.3.6 kg inclusive of2%wastage.

28
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RA may take suitable consequential action accordingly.

Case      No.:12/12/81■ Party   Name:RAJGURU
ALC2/2014

HQ

ENTERPRISES PVT.LTD.ALC2/2014
30.12.2014

Deferred

Party      Name:APAR Meet  No/Date:15/81-Status:
INDUSTRIES LIMITED   ALC2/2014        Deferred

30.12.2014           1

RLA           File Lic.No/Datc:0310789616 Defer
:03/94/040/00517/AM15/    24.09.2014            Date:

FilelRLA File LicoNo/Date:03107894721Defer
:O1/81/050/00413/AM15/    103/95/040/00437/AM15/    19.09.2014 I)ate:

124.03.2015

Decision : NC noted that DIPP deficiency letter was issued to the firm on 16.12.2014. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite

95 reply. The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
'amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the
EO against the EPCG licence. The case stands deferred to 24.03.2015.

Case        No.:34/15/81¨

ALC2/2014

HQ             File
:01/81/050/00491/AM15/

‐                     124.03.2015

‐Decision :NC observed that DIPP vide U.0。  No.12/169/2014-TSW/96 dated 08 /01/2015 has

laSked fOr the following infOrmation from the Arm:―

961         1. Detailed calculations for the requirement of each raw material,export product、 vise

l         SuppOrted by the cross sectional diagrarn ofthe cable/Buyers data sheet., 2. Net weight of each Cable
: 3. Material balancing viz. net content of each imported and

I Product wise.
indigenous input, export

4. Total requirement of each raw material, export product wise, in a tabular form

NC decided to the send the DL to the flrrn to expedite the reply.

24.03.2015.

The case stands deferred to‐
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RA may take suitable consequential action accordingly.
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ed that the caseお under 3xaFnin薦 1。n at MSME:~Nl

fronl E)GFT has been senttoヽ 4SヽlE to expedite the reply.  Thecase standi

5. I

ICase

lALC2/2014
No.:48/15/81-Party  Name:CROMPTON Meet  No/Date:15/81‐ Status:

IGREAVES LIMITED,    :ALC2/2014        Deferred
130.12.2014           1

File RLA File Lic.No/Datc:0310789692 Defer

99
i:03/94/040/00268/AM15/  76.09.2014
1                            1

that DHI vide U.O.No.3(181)/2014/TSW(B)/21
the fo1lo、 ving information:―

I)ate:

‐24.03.2015

dated 07.01.2015 has

Copy of advance authorization.
Information as per Sl.No. 4,5,8 &
End use of import item no. 9, 12,

1l ofSDL.
13,28 to 39 in the rnanufacturing process.

i
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The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the
EO against the EPCG licence. The case stand deferred to 24.03.2015.

Case No.:62115/81- Party Name:RUBY MICA Meet No/Date:15/81- Status:
ALC2/2014 COMPANY LIMITED   ‐ALC2/2014 Deferred

130.12.2014            1

1001381/050/00519/AM15層に
IЪ24/040/00130/AM15月

に分ざgRTeЮ210205033B鳶 l
l                        l                        :                     :24.03.2015
1Decision :NC observed that the case is under exanlination at DIPP.The case stand defcrred to

‐24.03.2015。

Case
ALC2/2014

Case
ALC2/2014

No.:46l15/81- Party Name:CROMPTON Meet No/Date: l5/81- ,status:
DeferredGREAVES LIMITED,   ‐ALC2/2014

30.12.2014

HQ            FilelRLA           File Lic.No/Date:0310789833 1Defer   ‐
101.:O1/81/050/00503/AM15/   :03/94/040/00378/AM15/   130.09.2014            1Date:     |

|                     124.03.20151

Decision:NC observed that the case is under examination at DHIo NC also observed that a DO I

lettcr datcd 3.2.2015 frorn D(]FT has been sent to DHI to expcdite the reply.  The case standl
ldeferred to 274.03.2015.                                                                1

1Case     No.:18/15/81-Party Namc:AUTO COMPIMeet  No/Date:15/81■ Status:  ‐
INDIA PVT.LTD ALC2/2014

30.12.2014
Deferred

Filc RLA             File Lic.No/Datc:31100649411Dcfer
.   :31/83/040/00152/AM15/   01.10.2014            ‐Date:

24.03.2015

Decision:NC observed that the case pertains to DHI. Hence NC decided to transfer the
application to DHI for examination. The case stand deferred to 24.03.2015.

ALC2/2014

1021‖
11)81/050/00475/AM15サ

No.:35/15/81- Party Name:KRYFS Meet No/Date:15/81-'Status:
POWER  COMPONENTS ALC2/2014
LIMITED            30.12.2014

HQ            File RLA           File Lic.No/Date:0310789984 1Defer
:01/81/050/00492/AM15/   :03/94/040/00564/AM14/   07.10.2014            1Date:

103
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珈 蕊鸞濡繭漱濡蔦蕊認
ded t。

24.03.2015

transfer thel

I lc"r" No.:39/15/st- li;rt, N;.;'SrAR [.4".t Nolputi'r jlst- st"tu.,

i lo""'t2014 lEXPoRrs liitr::r1i crosed

i IHq- File ru-e File iLi..NolDut.'br t onigqs
i. ^ . r:01/81/0s0/0049 6lAutsl ;:03l95t040t}os66lAl/-tsl joz. tO.zot+
1104 -
I iDecision : NC noted that RA, Mumbai vide letter No. 03/95/0401566/AM15/77 dated 07.10.2014

I ihas informed that the above mentioned AA has been issued on Repeat Basis in terms of para 4.7.1

I l& 4.7.2 of HBP Vol. I. Therefore, NC decided to close the case. RA may take suitable

j iconseQuentialactionaccordingly.
tl

Decision : NC observed that the case sent to DIPP.

|

DIT. Hence NC decided to transfer the application
rdeferred to 24.03.201 5.

observed that the case pertains to
for examination. The case stand

|~む鳳8 ~ Nふ1'o/法/81111五1,ヽ五品ぎζMART ёA良51Mさet  6ヽ′b五

“

:i3滝 i:Slllこま
|  IALC2/2014          1T SOLUTIONS LTD.   ALC2/2014        1Deferred
'  ‐               `               130.12.2014       1
11071    ́         _         |
|  IHQ            File lRLA           File lLic.No/Date:3110064957 1Defer
1 1:01/81/050/00477/AM15/ :31/83/040/00160/AM15/ 109.lo.2014     1Dtte:

‐24.03.2015

But,NC
to DIT

[*bu.. xo.tczTrilCt- iP"ny Nuri,srnn [uri.t Nonut",t518t- Status:
i ialcz t2014 ipxponrs itLc2tzlt4 crosed

i i I i3o.t2.2ot4

I F0- - -- El" F*-- Fit. ti;.N;/D;ii'o: rozsq% i
Iros j:0r/rUosoloo4gglAutst l:B/9s/0a0l00ss3/AMls/ joz.ro.zor+
tf"

I lDecision : NC noted that RA, Mumbai vide letter No. 03/95/040/553lA}l{lV77 dated 07.10.2014

i lhas informed that the above mentioned AA has been issued on Repeat Basis in terms of para 4.7.1

i l& 4.7.2 of HBP Vol. I. Therefore, NC decided to close the case. RA may take suitable

i :consequentialactionaccordingly.

―
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Decision : NC observed that the case
DIT. Hence NC decided to transfer
deferred to 24.03.20 | 5.

sent to DIPP. But, NC
the application to DIT

observed that the
for examination.

pertains to
case stand

ｃａｓｅ

Ｔｈｅ

Case        No.:36/15/81-

ALC2/2014

HQ            File
:O1/81/050/00493/AM15/

Case       No。 :41/15/81-Party
l10 ALC2/2014           EXPORTS

Party      Name:MAN Meet  No/Date:15/81‐ Status:
INDUSTRIES   (INDIA)ALC2/2014        1Deferred
LTD.              30.12.2014         ‐

RLA             File Lic,No/Date:0310790035 1Defer
:03/95/040/00036/AM15/   09.10.2014            1Date:

Name:STAR Meet  No/Date:15/81-Status:
ALC2/2014         C10sed
.30.12.2014           ‐

Decision : NC decided to send a letter to firm to submit the following information as #'i:il:
comments of DIPP vide U.O. No. l2l169/2014-TSW/108 dated 08 l0ll20l5 as under:-

: 1. Specific "OD" and WT of export item.

I nR 2. Detailed calculations for coating material, namely, Epoxy Powder ( import items at Sl. No
3) supported by density of coating material & Coating thickness.

3. Information in respect of item at Sl. No. 5 of Standard Deficiency Format.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence

:(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
rdischarge the EO against the EPCG licence. The case stands deferred to 24.03.2015.

Case No.:40/15/81- Party Namc:STARIMeet  No/Date:15/81-Status:
ALC2/2014        1C10sed
30.12.2014

ALC2/2014 EXPORTS

HQ File RLA File Lic.No/Date:0310790044
109 :01/8t1050100497lAMlsl :0319510401005741AM!51 09.10.2014

Decision: NC noted that RA, Mumbai vide letterNo.03/95/04Ol574lAMl5l77 dated 09.10.2014
,has informed that the above mentioned AA has been issued on Repeat Basis in terms of paru 4.7 .1
& 4.7.2 of HBP Vol. I. Therefore, NC decided to close the case. RA may take suitable
consequential action accordingly.

rlI{r{ QTE/FilrDYUMNA SAHU'r i:o't "::ir:Tii tu:r,tn ufimrQ
Fcr, r':.t;r'frao3 DovaSoPlnonl Ofllcai

r{dYr arrgri. qrrfhtrmrc
Olreci.rraie Goli&aql of Fot€l9n Ynda
urFrsq t?{frr; Oepn. cl Coomrrco

,.ffi"ffii,$SS'n,
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IHQ            File RLA           File Lic.No/Date:0310790043
:01/81/050/00498/AM15/    :03/95/040/00573/AM15/   .09.10.2014

Decision:NC noted that RA,Mumbai vide leter No.03/95/040/573/AM15/77 dated 09.10.2014

has informcd thatthe above mentioned AA has been issued on Repcat Basis in terms of para 4.7.1

1&4.7.2 of HBP Vol.I.Thcrefore,NC decided to close thc case.RA may take suitable

lconsequentialactionaccordingly.

lf霊
2ノ2014  No.:67/15/81‐

l:111

ICase     No.:21/15/81-
IALC2/2014

Decision : NC noted that deficiency letter was issued
:reply from the firm has been received from them, NC

expedite reply. The Committee also decided to check

Name:METENERE Meet  No/Date:15/81‐ IStatus:
IALC2/2014        1Deferred
130.12.2014           1

I Defer
:Date:

lHQ          FilelRLA   ~ File匡 に。No/DateЮ 5103915161Defer
.Hll:01/81/050/00524/AM15/  :05/24/040/00286/AM15/  09.10.2014       Date:

臨 IINC obserVed.F蔦 品 ξ
悪     鮮 織

_賜出黎機盤ユ翌_皿■|■_______一一―一一―
Case Status:

Deferred

卜

LC22014     1ENGNEERNG   I錯

"盤

Υ

靡 蕊 評瓢鳳 xか
24.03.2015

- rDecision : The repreientatire of Otip informed to the NC to obtain information on para 3,4,5 &
ll2 ll of the Standaid Deficiency Letter. NC decided that the firm may be asked to furnish the

requisite information. The Committee also decided to check from firm whether it is a case of
,Physical Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of

eroject Autirority Certificate (PAC). In case supply is against Invalidation letter of an EPCG

;authorization, please provide following information:- (i) EPCG licence number and date (ii) CIF

value of the licence iiiil Wnetner this licence was issued under Zero duty or 3 per cent Scheme

:(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder

intends to discharge the EO against the EPCG licence. The case stands deferred to 24.03.2015.

Party    Name:PLAZMA‐ Meet   No/Date:15/8卜 Status:
TECHNOLOGIES      ALC2/2014         Deferred

鶏鸞 蕊 評臨蕊 I鰤 需l漱F100649`び聴１

３

24.03.2015

DIT.As no

the flrrn to

of Physical

to the firm on 23.12.2014 by

decided to send a reminder to

from firm whether it is a
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Export or Deemed Export. ln case it is a Deemed Export. firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG
authorization, please provide following information:- (i) EPCG licence number and date (ii) CIF
value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme
(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to24.03.2015.

Case No.:47l15/81- Party Meet   No/Date:15/81- Status:
DeferredALC2/2014

HQ          File
:O1/81/050/00504/AMi5/

ICase     No.:17/15/81-
IALC2/2014

H51‐             _
:HQ            File
:01/81/050/00474/AM15/

Party Name:RITTAL
PRIVATE LIMITED,

RLA
:07/21/040/00588/AM15/    13.10.2014

INDIA Meet  No/Date:15/81-Status:
ALC2/2014        1Deferred
30.12.2014           1

File Lic.No/Date:0710106822 1Defer

Name:ASSOCIATED   IALC2/2014
CABLES PVT.LTD.    30.12.2014

RLA          File Lic.No/Date:0310790115 Defer  Date:
:03/94/040/00630/AM15/ 10.10.2014             24.03.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No. l2l169/2014-TSWlll4 dated 0810112015 as under:-

' l. Revised list of export products giving specifications of each cable including
conductor /insulation/armouring/sheathing materials etc. and voltage rating.

2. Net weight of each Cable
r 3. Material balancing viz. net content of each imported and indigenous input, for

114 each cable.
4. Tabular statement giving total requirement of each raw material, export product

l wise.
; 5. Wastage claimed on each import item, if any.

:The Committee also decided to check from firm whether it is a case of Physical Export or
:Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority

'Certificate (PAC). In case supply is against lnvalidation letter of an EPCG authorization, please

rprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence

l1lii; Wnetner this licence was issued under Zerc duty or 3 per cent Scheme (iv) Custom duty
,saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
ldischarge the EO against the EPCG licence. The case stands deferred to 24.03.2015.

IDate:   |
124.03.2015‐

4潔≧急IrOr・ 11ln r7●」e De

ureく :憾曇麗潜翻 7rad●

u轟選置ギ播親::嘔
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|  IDecision:NC observed that the case
1  lDIT.Hence NC decided to transfer

l   ldeferred to 24.03.2015.

Case
'ALC2/2014

sent to DIPP.But,NC
the application to DIT

observed that the case Pertains to

for examination. The case stand

No.:60/15/81‐ Party Name:GOLDSTONE
INFRATECH LIMITED

Meet No/Date: l5/81- Status:
IALC2/2014
30.12.2014

iDeferred

File‐ Lic.No/Date:0910061095‐ Defer

|:11)81/050/00517/AM15チ

lilelli;チ

ら4/040/00311/AM15サ
|

No.:10/15/81‐

lllギ

:1ヒGY

,ln view of the DIPP's

to firm to pay custom

action accordingly.

115.10.2014 IDate:

124.03.2015

16:14:る
1ユちbIじ: ズ: nI~1:弔i」

~卜

ol the flrm has been receiVed from thern, NC decided to send a

ireminder to the irm to expedite reply.The Committee also decided to check from irm whetherit

lis a case Of Physical Export or Deemed Export.In case it is a Deemed Export,flrm should‐

棚電艦‰庶mf‖ :∬ll糀踏胤キ∴需i∬fttl響1悧lm蹴‐

1織∬‖穏

`鷺

ぶ‰よL謬詭T糧総l:瞥屁li:謂Ⅷ sぶを胤保IE

IDecision : NC noted that deflciency letter was issucd to the flrm on 14.01.2015 by the

lDepartment of Chemicals & Pctro―
Chemicals vide letter No.460H/99/2014-PC― ll dated

.  ^     ●   ～   1   ■        1__J C_^_^^ `l_^_ ヽIρ 月ハ̂ :月 0パ  +ハ 。OnЯ っ

24.03.2015.

「
~編

File RLA

101/81/050/00467/AM15/    :13/24/040/00030/AM15/
1、  ・ ●   、Tハ __^`^」 `L^`rヽ lDD、 ,:月 ^II∩  ヽIA lつ /1κ O/つ 1IDecision:NC noted that DIPP vide U.O.No. 12/169/2014‐ TSW/117 dated 08/01/2015 has given

ALC2/2014

HQ

Status:
Rejected

Ithe 
following observations:-

i

llTl 1. For manufacture of Copper Winding Wire /Strips, E.C. grade Copper is used and,
'^' i therefore, copper scrap is not a suitable input for the export products.

t Z. SION no. " eup". covered Copper Conductors(Strips/Wires) " are already fixed at Sl.
)

i No. C-Z1Z and"Copper Scrap"'is not allowed as an input for the manufacture of these

! items.

above observations, the committee decided to reject the case with direction

duty & applicable interest for EODC. RA may take suitable consequential

No。:16/15/81-Party Name:LM WIND Mcet118 Case
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ALC2/2014

HQ

Case

ALC2/2014

HQ

ALC2/2014

HQ

POWERLINES

FilelRLA

POWERLINES ALC2/2014
30.12.2014

Deferred

POWER BLADES(INDIA)ALC2/2014
PVT.LTD           30.12.2014

ALC2/2014
30.12.2014

IDeferred

'Deferred

File RLA
:01/81/050/00473/AM15/    :07/24/040/00250/AM15/   20.10.2014 Date:

24.03.2015

Decision : NC observed that the case sent to DIPP. But. NC observed that the case pertains to
C&PC. Hence NC decided to transfer the application to C&PC for examination. The case stand
deferred to 24.03.20 | 5.

File Lic.No/Date:0710106866 1Defer

No.:37115/81- Party Name:SHREE¨ JI Meet   No/Datc:15/81-Status:

File Lic.No/Date:0310790375 1Defer
:01/81/050/00494/AM15/   :03/95/040/00607/AM15/   120.10.2014 Date:

24.03.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(176)l20l4lTSW(8y269 dated 31.12.2014 as under:-

,, o l. Copy of advance authorization
' ' ' 2. Information as per Sl. No.3, 5 & I I of SDL.

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to24.03.2015.

Case No.:45/15/81- Party Name:SHREE― 」I Mcet  No/Date:15/81-Status:

120

File RLA le     念嘉
「
一覇

:01/81/050/00502/AM15/   :03/95/040/00608/AM15/   .20.10.2014 lDate: 1

‐                     124.03.20151

Decision:NC decided to send a letter to■ 1lH to submL the fo1lowing inforlnation as per w」 tten l

comments of DHI宙 de U.0。 No.3(177)/2014/TSW(B)/271 dated 31.12.2014 as under:―       |

尉 I饉

I . Copy of advance authorization
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「

2. Information as per Sl. No.3, 5 & I I of SDL.
3. Quantity of export product may also be indicated in numbers and justification for input

:requirement may be given per piece of export product.
)

tThe Committee also decided to check from firm whether it is a case of Physical Export or

rDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority

Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

rprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence

:tiii) Wnetner this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

idischarge the EO against the EPCG licence. The case stands deferred to24.03.2015.

Case

ALC2/2014

|

Status:
Closed

1121

IDecision:NC noted that CLA,Delhi vide letter No.05/23/040/319/AM15/ZALC‐ 1/CLA dated

21.10.2014 has informed that the above mentioned AA has been issued on Repeat Basis in telllls‐

Of para 4.7.1&4.7.2 of HBP Vol.I.Therefore,NC decided to close the caseo RA may takel

uヽhabに COnsequendJ ac● on accordngy.

I  Icase       No.:1/12/81-Party        Name:OIL Mcet   No/Date:15/81‐ IStatus:

P田  1柵
Y ttШ R計

"鰐
赫 死鮮 JIRI′A     File¨,HO            File lRI′ A

|1器
FilelRLA          File lLicoNo/Date:0910061126i

l122171817050/00402/AM15デ

llClも

法 1040/00383/AMISi・

膊

|'ダ

iぢろ

=・

レ

:::|:三 ::]:il:.291ュ |
11221:6)81/050/00402/AM15′

~~|:09'う

4/040/00383/AM15/   122.10。 2014

剛癬需蕊濡需 ml驚篇蕊蔦話1漑
PЮ・劉・

,Case

iALC2/2014

1HQ

No.:8/15/81- Party Name:MANDEEP Meet No/Date:15/81-'Status:

ICABLEPVToLTD.
Πb

ALC2/2014         1Deferred
i30.12.2014           1

File Lic.No/Date:0510391 8081Defer
123
卜01/81/050/00465/AM15/  1:05/24/040/00333/AM15/
1                     1

Decision : NC decided to send a

29.10.2014 :Date:

'24.03.2015as per written

comments of DIPP vide U.O. No.
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I . Voltage rating of cable.
2. Specific use of import item at Sl. No. 2 in export product.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.' 4. Net weight per KM of Cable.
5. Material balancing viz. net content of each imported and indigenous input, per KM of

export product.

:The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
,Certificate (PAC). ln case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
,saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to,
discharge the EO against the EPCG licence. The case stands defened to24.03.2015.

Case
ALC2/2014

No。 :12/15/81■Party   Name:HAVELLS
INDIA LTD. ALC2/2014

130.12.2014

rDeferred

124
HQ            File RLA           File
:O1/81/050/00469/AM15/   :05/23/040/00332/AM15/

Lic.No/Date:05103918001Defcr

29.10.2014 IDate:

124.03.20151

case stand deferred to
:Decision :NC observed that the case is under exarnination at DIPP. The

124.03.2015.

Case      No。 :49/15/81-‐ Party
ALC2/2014

Name:EFD Meet  No/Date:15/81-Status:
PRIVATE.ALC2/2014        1Deferred

30.12.2014           ‐

Lic.No/Date:0710106898:Defer

IDate:   |
‐24.03.2015

of application has not received from RA. Hence NC
hard copy of the application. The case stands deferred to

INDUCTION
LIMITED,

HQ File RLA File

,r, :01/81/050/00506lAMl5l :07/241040100267lAMtSt 129.10.2014

that hard copyDecision:NC observed

decided to send E―mail to

24.03.2015.

RA to forward

Case       No.:13/15/81¨

126 ALC2/2014
Party  Name:CENTURY
METAL  RECYCLING
PRIVATE

Meet    No/Date:15/81-Status:
ALC2/2014
30.12.2014

|〔〕losed      l

-2レー:
39
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ILTD.(FORMERLY CENTI

匝 File lLic.No/Date:0510391843

101/81/050/00470/AⅣ 115/  :05/23/040/00327/AM15/  31.10.2014

1Decision:NC noted that CLA,Delhi vide letter No.05/23/040/327/AM15/ZALC― 1/CLA dated

i31.10.2014 has informed that the above mentioned AA has been issued on Repeat Basis in terrns

Of para 4.7.1&4.7.2 of HBP Vol.I.Therefore,NC decided to close the case.RA may take

lsuitable consequential action accordingly.

,case     No.:23/15/81-Party    Name:SHERA IMeet  No/Date:15/81-IStatus:
:ALC2/2014          1METAL PVT.LTD.     ALC2/2014        1Deferred
i                       l                       130.12.2014           1

1HQ            FilelRLA           File Lic.No/Date:1310047681 Defer Date:
|:01/81/050/00480/AM15/ 1:13/24/040/00031/AM15/ 131.10.2014       124.03.2015

1Deciζ161:ヽこl`ιided i6 sさha五 i`18it6 1LAお submh the fo1lowing information as per wrhten
icomments OfDIPP宙 de UoO.No.12/169/2014-TSW/127 dated 08/O1/2015 as under:―

I i l. Details of manufacturing operations on import item and wastage claimed at each

i i stage of manufacture.

jZll 2. Difference in export and import items

I i 3. Net weight of other inputs in export products, imported or indigenous, if any

IThe Committec also decided to check from irm whether it is a case of Physical Export or

iDeemed Export.In case itis a Deemed Export,■ 111l should pro宙 de a copy of PrtteCt Authority

lCertiflCate(PAC).In Case supply is against lnvalidation letter of an EPCG authorization,please

p10vide fOllowing informadon:― (1)EPCG licence number and date(ii)CIF value of the licence

loii)Whether this lに ence was issued under Zero duty or 3 per cent Scheme(iV)CustOm duty

lsaved amount(v)PrOducts to be manufactured(宙 )HOW EPCG licencc holder intends to

ldiSCharge the EO againstthe EPCG licence.The case stands deferred to 24.03.2015.

1_ __ __     、                     _

,Case      No.:25/15/81¨ Party  Name:UNIVERSAL Meet  No/Date:15/81-Status:
:ALC2/2014          iCABLES LTD。 ,        IALC2/2014        

‐Approved

i                       1                       30.12.2014           1

1HQ            FilelRLA           File Lic.No/Date:H10028103‐
i:01/81/050/00482/AM15/  1:l1/24/040/00011/AM15/  31.10.2014
128ぅことitibi lヽ

lё

ともしidea t6 1農 i1113A6:話ζもF above AA as per written comments of DIPP vide

lU.Oo No.12/169/2014-TSW/128 dated 10/02/2015 as under:―

1. Net weights of 2.29ヽ 4T,29。 1414T,44.50 1И T,26.89 1ИT,5.57 MT,41.48 1И T,

2.41 卜√T,6.14 MT,5.25ヽ lT,11.84 MT,0.67 MT8ぅ 2.25 MT may be specifled

with thc quantities ofexport products at

40
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2. Words "Annealed Tinned Copper Conductor" may be suffixed with the description
of export items at Sl. No. I to 3, 5,6 & 8 to 12.

3. Words " Copper Conductor" may be suffixed with the description of export items
at Sl. No. 4 &.7 .

4. Quantity of import item at Sl. No I viz. Continuous Cast Copper Wire Rod (EC
Grade)may be allowed as as I .01 Kgs./Kg. content in export items at Sl. No. I to 12.

5. Quantity of import item at Sl. No. 2 viz. PVC Resin may be allowed as 1.05
Kgs./Kg. content in the export products at Sl. No. I to 7 , l0 & I I .

6. Quantity of import item at Sl. No.3 viz. EPR may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. 8 to 12.

7 . Quantity of import item at Sl. No. 4 viz. Calcined Clay may be allowed as I .05
Kgs./Kg. content in the export products at Sl. No. 8 to 12.

8. Quantity of import item at Sl. No. 5 viz. PCP may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. 8,9 &. 12.

9. Quantity of import item at Sl. No. 6 viz. Silicon dioxide may be allowed as I .05
Kgs./Kg. content in the export products at Sl. No. 8,9 & 12.

RA may take suitable consequential action accordingly

Case No.:29l15/81- Party Name:UNIVERSAL Meet No/Date:15/81- Status:
ALC2/2014

HQ
:01/81/050/00486/AM15/

CABLES LTD., ALC2/2014
30.12.2014

File RLA             File‐ Lic.No/Date:1110028104
1    :11/24/040/00007/AM15/   03.11.2014

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2l16912014-T5W/128 dated 1010212015 as under:-

l. Net weights of 505.2 MT & 1.009 MT may be specified with the quantities of
export products at Sl. No. I & 2 respectively.

129 2. Quantity of import item at Sl. No I viz. Aluminium Rods/lngots (EC Grade) may be
allowed as274.71 MT as l.0l Kgs./Kg. content in export item at Sl. No. I taking
clue from Engineering Table 5.

3. Quantities of import items at Sl. No.2,3 &.5 may be allowed as 1.05 Kgs./Kg.
content in the export product at Sl. No. I as claimed by the firm.

4. Quantity of import item at Sl. No. 4 may be allowed as 9.816 MT as 1.02
Kgs./Kg. content in the export product at Sl. No. l.

5. Quantity of import item at Sl. No 4 viz. Continuous Cast Copper Wire Rod (EC
Grade)may be allowed as applied for i.e.0.848 MT as 1.01 Kgs./Kg. content in
export item at Sl. No. 2 taking clue from Engineering Table 5.

RA may take suitable consequential action accordingly

No.:61/15/81- Party Name:GOLDSTONE lMeet

4t

130 Case No/Datc:15/81¨



IALC2/2014           1NFRATECH LIMITED Deferred

IHQ             File RLA
‐:O1/81/050/00518/AM15/   109/2109/24/040/00335/AM15/

File lLic.No/Date:0910061175‐ Defer

103.11.2014           1Date:
' r ,24.03.2015

lDecision: NC noted that deficiency letter was issued to the firm on 14.01.2015 by the

,Department of Chemicals &. Petro-Chemicals videletter No.460l ll99l20l4-PC-ll dated

114.01.2015. As no reply from the firm has been received from them, NC decided to send a

reminder to the firm to expedite reply. The Committee also decided to check from firm whether it
I

tis a case of Physical Export or Deemed Export. In case it is a Deemed Export, firm should

;provide a copy of Project Authority Certificate (PAC). In case supply is against Invalidation letter

,of an EPCG authorization, please provide following information:- (i) EPCG licence number and'

date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per

rcent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG

licence holder intends to discharge the EO against the EPCG licence. The case stands deferred to

,24.03.20t5.
,

ALC2/2014
30.12.2014

IALC2/2014

1HQ

IP.LTD

Name:KOTSONSI:[強

多

0)ミ
/Date:15/81-IⅧ

ed

014          :

ΠにIRLA      RL江 に。No/DtteЮ 610037956隅たr

No.:33/15/81- Party Name:AVON‐ Meet  No/Date:15/81-Status:
ITUBETECH PVT.LTD.  :ALC2/2014
1         130.12.2014

Deferred

‐
131 :01/81/050/00479/AM15/   :06/24/040/00020/AM15/   05.11.2014 Date:

1  郷 癬湾閻 濡 需
g繹
濡臨 :

「2 Decision : NC decided to send a letter to firm to submit the following information as

comments of DIPP vide U.O. No. l2ll 6912014-TSW/132 dated 08l0ll20l 5 as under:-

Case

‐ALC2/2014

鍛

¨

"叫
M∫
に

卜

ち剛 幽 科ハ m∫
降

lThe Committee also decided to check from firm whether
I

lDeemed Export. In case it is a Deemed Export, firm should

42

Lic.No/Date:0510391864‐ Defer

05.ll.2014        1Date:
24.03.2015

per written

it is a case of Physical Export or
provide a copy of Project Authority

I t. Difference in export item and import item supported by manufacturing operations
involved.



Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero dfiy or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
discharge the EO against the EPCG licence. The case stands deferred to24.03.2015.

Case
.ALC2/2014

HQ

133:01/81/050/00416/AM15/ .

Decision:NC observed that

decided to send E―mailto RA

124.03.2015.

:34/24/040/00191/Aヽ 415/   107.11.2014

NameiCONSOLIDATED  ALC2/2014
COIN COMPANY 30.12.2014

Datc:   ‐

24.03.2015

Status:

Deferred

Defer Date:

24.03.2015

also observed that a

the reply. The case

Approved

No.:15/12/81-Party  Name:RAYCHEM Meet  No/Date:15/81-Status:
RPG PVT LTD.       IALC2/2014        1Deferred

130。 12.2014           ‐

File RLA             File lLic.No/Date:3410040663.Defer

hard copy of application has not received from RA. Hence NC
to forward hard copy of the application. The case stands deferred to

134

icase No.:32l15/81- lParty Name:GRAvITA lMeet NolDate:15/81-
ALC2t20t4 ilNota lro 

"ALC2t20t4
Ir I i3o.r2.2ol4

HQ           FileiRLA File Lic.No/Date:1310047689
:01/81/050/00489/AM15/  :13/24/040/00032/AM15/  07.ll.2014

‐Decision:NC observed that the case is under exarnination at MSME.NC
‐DO lettcr datcd 3.2.2015 from DGFT has bcen scnt to MSME to cxpedite

stand deferred to 24.03.2015.

Case No.:24l15/81- Party
ALC2/2014

PRIVATE LIMITED

IHQ            File lRLA           File Lic.No/Date:0510391914       1
1:01/81/050/00481/AM15/  1:05/23/040/00344/AⅣ l15/  11.11.2014        1       1

博53憲燎iジ穐棚背繋ギ1晶 1:t∬稲λ:力
ab°Ve AA tt ptt wttm commems OfttPP宙 dざ
2015 as under:¨

1. Quantity of import item at Sl. No.
inclusive of 13.7 oZ wastage.

Quantity of import item at Sl. No.
inclusive of 14 o/o wastage.

Quantity of import item at Sl. No.
inclusive of 13.6 04 wastage

I may be allowed as applied for i.e. 133020 Kgs

2 may be allowed as applied for i.e. 20520

3 may be allowed as applied for i.e. 51120

ｇ

　

　

ｇ

Ｋ

　

Ｋ

2.

3.
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IRAmaytakesu■ abに consequendJ ac●
on accordingly.

Decision:NC noted that CLA,Delhi vide letter No.05/23/040/329/AM15/ZALC-1/CLA datcd

IH.11.2014 has infblllled that the above mentioned AA has been issued on Repeat Basis in terms

of para 4.7.1&4.7.2 of HBP Vol.I.Therefore,NC decidcd to close the case.RA may take

lSuhabL COnsequendd ac● on accordingly.

「

臨面高蕊「齋漱雷
繭τ「
~¬

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.0.No.12/169/2014‐ TSW/138 dated 08/O1/2015 as underi―

ｇ

　

　

ｇ

　

　

ｇ

Ｋ
　
　
Ｋ
　
　
Ｋ

2.

3.

Quantity of import item at Sl. No. I
inclusive of 13.7 7o wastage.

Quantity of import item at Sl. No.
inclusive of l4 %o wastage.

Quantity of import item at Sl. No.
inclusive of 13.6 o/o wastage

may be allowed as applied for i.e. 133020

2 may be allowed as applied for i.e. 20520

3 may be allowed as applied for i.e. 5l120

IRA,ay take suitable consequential action accordingly.
I

‐1391従
2/2014

RATNA IMeet  No/Date:15/81-
WIRES LIMITED

|

B6臨高蕊源y~・肩画蕊蕊IttF圏盟攣1面・ 魏鷺1415/   卜05/23/040/0034〔

Decision :NC observed that the case is under the observation of MSME. The case stand deferred
ito 24.03.2015.



File RLA
:01/81/050/00501/AMl5/ :031951040/00618/AMl5/ I l.l 1.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2l16912014-TSWI39 dated 08/0112015 as under:-

Taking clue from SIONs C-206 & C-1323, Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as 1.01 Kg./Kg. content in
the export product

2. Quantity of import item at Sl. No. 2 may be allowed upto 5% of FOB value of
exports.

RA may take suitable consequential action accordingly.

HQ

Case

ALC2/2014

HQ

No.:55/15/81- Party

30.12.2014

File Lic.No/Date:0310790920

Name:MPP Meet   No/Date:15/81- Status:
DeferredALC2/2014

30.12.2014

File Lic.No/Datc:07101069671Dcfcr
:01/81/050/00512/AM15/   :07/24/040/00296/AM15/    13.ll.2014 Date:

24.03.2015

Decision : NC decided to send a letter to firm to submit the following information as per written
.comments of DHI vide U.O. No. 3( I 7 4)12014/T5W(By dated 05.0 I .201 5 as under:-

I . Copy of advance authorization.
2. Break-up of quantity of CRCA non alloy steel sheets/coils and HR non alloy steel

140 sheets/coils thickness wise.
3. Information as per Sl. No. 4, 5 & I I of SDL for single unit of export product.
4. Justification for the quantity applied for of welding wire and steel grits.

The Committee also decided to check from firm whether it is a case of Physical Export or

rDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
lCertificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, pleasei
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence,
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
:saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to:
:dischargetheEoagainsttheEPCGlicence.Thecasestandsdeferredto24,O3.20|5.

TECHNOLOGIES
IPRIVATE LTD.,

FilclRLA

Case
ALC2/2014

‐HQ

No.:63/15/81-Party

UTENSILS
PVT.LTD。

,

File RLA

Name:SHIVA Meet  No/Date:15/81-Status:
INDUSTRIES ALC2/2014        C10sed

30.12.2014

:01/81/050/00520/AM15/    :05/24/040/00354/AM15/
File iLic.No/Date:05103919691      i

帥  諸苦墓

141
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Decision : NC noted that CLA, Delhi vide letter No. O5l23lO4OlO354/AM lslZALC-lllCLA dated
l3.l1.2014 has informed that the above mentioned AA has been issued on Repeat Basis in terms
of para 4.7.1 & 4.7.2 of HBP Vol. I. Therefore, NC decided to close the case. RA may take
suitable consequential action accordingly.

1

|  ICase     No.:53/15/81■ Party     Name:IMAGE Mect  No/Date:15/81¨
|  :ALC2/2014           LABELS PVT.LTD.,     ‐ALC2/2014

Status:
Approved

30.12.2014

‐  HQ            File RLA           File Lic.No/Date:0710106997
1    :01/81/050/00510/AM15/   107/24/040/00283/AM15/    14.11.2014

videDecision : NC decided to ratify the norms of above AA as per written comments of C&PC
O.M.. No. 4601 1/88/2006-PC-ll dated 09.01.2015 as under:-

Item to be Exported Ouantitv
Insulator made of PVC Sheet l Kg

Raw material recommended for Im
Relevant PVC Shect 1.08 Ke/ks content in the export product

IRA may take suitable consequential aclon accordingly

Ｆ
…
Ｌ
打

隕  隅:1
障

81/050/0051yAM5層
に

    F需

而 06986閉

11
NC observed at DIPP. The case stand

|  ICase     No.:56/15/811Party Name:SRI VAARU Meet  No/Date:15/81-Status:
:  :ALC2/2014          1METALLURGICALS    IALC2/2014        1Approved
l  .                  (PVT)LTD           30.12.2014

1 138ν05υ0051ンAMlyΠ
に
鶴たィ04α0026υAMlyΠ

b拮
∬出γ
α0710107008

1144‐ b“igi6五 :、こdeと ia6a t6 riify the A6:品 s ofibove AA tts per↓面tten c6品mentζ。I MsME↓ ide

IU.O.No.30(180)2014-ME dated as under:―

IImp°・
may be dlowed as applた d indusive of2%wastage.

|

I  RA may take suitable consequential action accordingly

to
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Case     No。 :30/15/81-Party Name:PARAMOUNT Meet  No/Date:15/81-Status:
ALC2/2014         COMMUNICAT10NS LTDo ALC2/2014       1Deferred

130.12.2014           1

HQ            File RLA           File lLic.No/Date:0510392081 1Defer
:01/81/050/00487/AM15/ 105/24/040/00351/AM15/ 120.H.2014      1Dtte:

124.03.2015

Decision:NC decided to send a letter to flrm to subFnit the foHowing information as per written

corninents of DIPP vide U.〇 .No.12/169/2014-TSW/145 dated 08/O1/2015 as under:¨

I Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Revised list of export products giving specifications of each cable including Conductor
size, conductor /insulation/armouring/sheathing materials etc. and voltage rating.

145 3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable.
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to
:discharge the EO against the EPCG licence. The case stands deferred to 24.03.2015.

Party  Name:NATIONAL Meet  No/Date:15/81¨ Status:
STEEL  AND  AGRO ALC2/2014        1Deferred
INDUSTRIES LTD.,     30.12.2014         1

RLA             File Lic.No/Date:1110028112 1Defer
:11/24/040/00009/AM15/   20.11.2014            1Date:

‐                     124.03.2015

146 Decisioi:｀ことeciaed to send a letter to■ 111l to subm■ the following information as per
tomments of MoS vide U.〇 .No.2(9)/2014-TW/Vol.I dated 08.01.2015 as under‐

The breakup of thicknesses to be exported and quantity thereof and calculation of quantity of
import items strictly as per SION under the aforesaid AA.

The Conllnittee also decided to check from flrln whether it is a case of Physical Export or

Case      No.:66/15/81-
ALC2/2014

HQ            File
:01/81/050/00523/AM15/

writtenl

|

|
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Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority

Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

1 lprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence;

. ,(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty

i rsaved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to

I disctrarge the EO against the EPCG licence. The case stands deferred to24.03.2015.

| |

No.:31/15/81- Party Name:SPRING TEX Meet No/Date:15/81- Status:
PVTo LTDo          ALC2/2014        Approved

30.12.2014

File:Lic.No/DatILic.No/Date:0510392107

F話

'う

4/040/00378/AM15/~洒 ili l.'o14

to ratify the norms of the above mentioned AA under GN-4 with

RA may take suitable consequential action accordingly.

I  Case      No.:54/15/81-Party Name:KALPATARU Mcet  No/Date:15/81¨ Status:
|  IALC2/2014          POWER TRANSMISSIONIALC2/2014        1Approved

LTD. 130.12.2014

|

〔
1

|

IИ 8

|

1責0 ~ 
‐~       ~fii81良

二人 ~~~       File Lic.No/Date:0810133891
:01/81/050/00511/AM15/    :08/24/040/00321/AM15/   121.ll.2014            1         1

lDecision:NC decided to ratify the norms of above AA as per wrhten comments of DIPP vide

lU.0,No.12/1692014/TSW/148 dated 10/10/2015 as under:―                   |

l. Word "Relevant" may be prefixed with the description of import items at Sl. No. I

to 8.

2. Quantities of import items at Sl. No. I & 5 to 8 may be allowed as 1.02 Kgs./Kg.
content in the export products taking clue from SION C-220.

3. Quantities of import items at Sl. No. 2,3 &4 may be allowed as 1.05 Kgs./Kg.l
content in the export products taking clue from SION C-220.

4. Quantity of import item at Sl. No. 9 viz. Zinc may be allowed as applied for i.e.

451 MT taking clue from SION C-220.

may take suitable consequential action accordingly.
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124.03.2015

Decision : NC noted that DHI has submitted observations vide U.O. No. 3(172)l2ol4lTSW(B)/3
dated I .1.2015 as under:-

l. Import item from Sl. No. I to 34 arecomponents and may be allowed on net to net basis as
per condition of GN-4 for engineering products.

2. Import item at Sl. No. 35 is black tape in running meters which may be allowed withl%l
wastage i.e. l.0l m/m content in the export product.

3. Import item from Sl. No. 36 to 47 are polymers/chemicals for which D/o Chemicals &
Petro-Chemicals.

NC decided to send the application of the firm to the D/o C&PC for comments in respect of
points at Sl. No. 36 to 47. The case stands deferred to 24.03.2015_

Case     No.:51/15/81-Party
ALC2/2014          1MPEX

Name:L.D.DoN.Meet   No/Date:15/81‐ IStatus:

ALC2/2014
30.12.2014

HQ            File RLA           File Lic.No/Date:0510392142‐ Defer
:O1/81/050/00508/AM15/   :05/23/040/00379/AM15/   25。 11.2014            1Date:

24.03.2015

Decision :NC observed that the case was under observation of MoS. Since the case pertains to
DIPP, NC decided to transfer the application to DIPP for examination. The case stands deferred to
24.03.201s.

ICase      No.:50/15/81-Party  Name:  DELPHI.Meet  No/Date:15/81■ Status:
ALC2/2014          CONNECTION SYSTEMS ALC2/2014        1Deferred

INDIA LIMITED,       30.12.2014        1

LicoNo/Date:10100589111Defer

27.ll.2014        1Date:
124.03.2015

Decision : NC noted that DHI has submitted observations vide U.O. No. 3(173)12014/TSW(Byl
dated I .1.2015 as under:-

l5l
l. Import item from Sl. No. I to 52 are components and may be allowed on net to net basis

, &S per condition of GN-4 for engineering products.
' 2. Import item from Sl. No. 53 to 55, 61 to 64,67 to 82 are polymers/chemicals for which

D/o Chemicals & Petro-Chemicals.
3. Rest of the items are cables & black tape in running meters which may be allowed with

loZ wastage i.e. l.0l m/m content in the export product.

NC decided to send the application of the firm to the D/o C&PC for comments in respect of items

Deferred

150

HQ            File RLA           File
:01/81/050/00507/AM15/   :10/24/040/00087/AM15/

ιタル
|
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l  at Sl.No.53 to 55,61 to 64,67 to 82 .The case stands deferred to 24.03.2015.
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i  27.11.2014 has infomled that the above mentioned AA has been issued on Repeat Basis in terms
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Setlicale.RA may take

24.03.2015。

Case No.:64/15/81… ALC2/20 Party       Namc:MPPIMeet  No/Date:15/81-Status:  |
TFρHN∩ 1 061FS      ALC2/2014        DeferredTECHNOLOGIES      ALC2/2014        Deferred

‐
                     PRIVATE LTD.,        30.12.2014

File Lic,No/Date:0710107090 Deferi  lHQ            Filc:RLA     __ ___  |^^… ^^..       (、 _4_' lllv

irs+ l,oilsr/0s0/00s2llevlsi 
' - 

i,oitz+t040l0031o/AMls/ \zs.rr.zow lll:, ^^. -l'-i- I I lz+.oz.zots

I lDecision : NC oUserved that the case is under examination at DHI. NC also observed that a DO.eXaml響

l:li:野l∫|ILl::l;ISe需 ::1:t器
|

COMPANY 30.12.2014
IPRIVATE LIMITED

File l File LicoNo/Date:0510392227

:01/81/050/00522/AⅣ l15/

FilelRLA

105/23/040/00375/ AM15/  Ol.12.2014

IDecision:NC decided to ratify the norms of above AA as per written comments of DIPP vide

U.0.No.12/169/2014-TSW/155 dated 08/01/2015 as under:‐



1   1. Quantity ofimportitem at SI.No.l may be a1lowed as 67096 Kgsinclus市 e of14%|
wastage.

2. Quantity Ofimport item at Sl.No.2 may be allowed as 58554 Kgs inclusive of 13.7

.           0/O wastage in line with their other Advance Authorisations.                       |

IRA may take suitable consequential action accordingly.

ICase     No.:68/15/81-Party     Name:VOLEX'Meet  No/Date:15/81-Status:  
‐

IALC2/2014          1NTERCONNECT(lNDIA)ALC2/2014        1Deferred l

l  ‐                  PVT.LTD.,           30.12.2014         1       1

156器8705υ0052yAMI∫
に
監ち″04υ00212AMI∫

に
tFぢ
gRTα0410159799B鳶: |

‐ .                   1        24.03.20151
1   :Decision :NC observed that the case is under exanlination at DIPP. The case stand deferred tol

l   124.03.2015.                                                                      |

Case
ALC2/2014

HQ

ALC2/2014
30.12.2014

File RLA File Lic.No/Date:3410040747 Defer

:01/81/050/00458/AM15/   :34/24/040/00231/AM15/   102.12.2014
'24.03.2015

'Decision : NC observed that hard copy of application has not received from RA. Hence NCI
decided to send E-mail to RA to forward hard copy of the application. The case stands deferred to,

24.03.2015.

Case      No.:2/15/81-Party   Name:DIWAKARIMeet  No/Date:15/81-Status:
IALC2/2014           ENTERPRISES PRIVATE ALC2/2014         Deferred
.                   LIⅣ IITED,            30.12.2014

HQ            File RLA           File Lic.No/Date:0510392428 1Defer
:01/81/050/00459/AM15/   :05/23/040/00416/AM15/    16.12.2014            1Date:

|                     124.03.2015

RPG PVT LTD.

observed that hard copy of application has not received from RA. Hence NC

E-mail to RA to forward hard copy of the application.. The case stands deferred

157

1158

Declslon:NC
ldecided to send

to 24.03.2015.
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Omine Agenda M.No。 15/81 dated 30.12.2014

SIo No.144

Decision: NC observed that the case pertaining to the above mentioned
NC meeting No. l4l81 dated 26.11.2014 held on 8.1.2015. Hence NC
from the Agenda of M.No. 15/81 dated 30.12.2014 held on tO.O2.ZOts.

Sl. No. 145

AA of the
decided to

firm was listed for
withdraw the case

Case No.AR― 15 M/s. Kalyani Technoforge Limited
Mceting No.15/81 F.No.01/81/50/399/AM13/DES― II
Dated:‐ 30.12.2014 Request fbr flxation ofNollllS in respect ofAdvance License No.

3110056380 dated 05.12.2012.

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U.O. No.
3(153)12014-TSW(By240 dated t}t t2t\0t 4 as under:-

The authorization is recommended on repeat basis with l2Yo wastage as under:

Export Product:

Gear Reverse ldler- 162000 Nos.
Total net weight - 183546 kg.

Import Item:

Alloy Steel Bars- 205571 .5 ke. with l2% wastage.

RA may take suitable consequential action accordingly.

SIo No.146

Case No.AR-16 M/s. Theeta Electricals (P) Ltd.
Meeting No.15/81 F.No.01/81/50/1015/AM07/DES¨ II
Dated:-30.12.2014 Request fbr ixation ofNollllS in rCspect OfAdvance License No.

0510200804 dated 12.03.2007.

Decision: NC decided to ratify the norms of above AA as per written comments of DIPp vide U.O.
No. l2l169/2014-TSW/l 6-AlR dated 08/0 1 t2}t5 as under:-

Case No. AR- M/s. Lloyd Insulations (lndia) Limited
Meeting No.15/81 Fo No.01/81/50/36/AM-10/DES― II
Dated:-30.12.2014 Request fbr flxation ofNoIHIs in reSpect ofAdvance License No.

0510241176 dated 12.05.2009.
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l. Quantities of import items at Sl. No. I to l5 may be allowed on net to net basis as claimed
by the firm

RA may take suitable consequential action accordingly.

SI.No.147
Case No.AR-17 M/s. Kalyani Technoforge Limited
Mceting No. 15/81 F.No.01/81/50/344/AM14/DES― II
Dated:-30.12.2014 Request fbr flxation ofNollllS in respect ofAdvance Licensc No.

3110060740 dated 18.10.2013.

Decision: NC noted that DHI vide
informed that the above mentioned AA
authorization No. 3l 10061030 dated

accordingly.

Sl. No. 148

Case No.AR-22 M/s.Vautid― Shah Hardface Pvt.Ltd.

Meeting No.15/81 F.No.O1/81/50/122/AM14/DES― II
Dated:-30.12.2014 Request for amendment in adhoc Norms in respect of Advance

License No. 03 10732920 dated 30.04 .2013.

Decision: NC decided to send a letter to firm to submit the following information as per written
comments of DIPP vide U.O. No. l21169/2014-TSWl22-Al(dated 08/0112015 as under:-

l. Justification/basis for the wastage of 17.14 Yo on Pipe spools & Pipe Fittings(lmport item
No.l ) with wastage claimed at each stage of manufacturing .

2. As per details now received from the firm, export item also contains M.S. Plates (16 mm,
25mm & 32 mm thick) in addition to Pipe Spools & Pipe Fittings. As M.S. Plates are not
included in the import item at Sl. No. l, the same may be clarified and the complete list of
items with their quantities included at import item at Sl. No.l may be submitted.

3. Information in respect of Sl. No. 5 of Standard Deficiency Format.
4. Basis for net content of 16641 Kgs. of Flux cored Wire & Electrodes (import items at Sl.

No 2 & 3) in the export product as there shall be no content of flux in the finished product.

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to24.03.2015.

Sl. No. 149
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U.〇 .No.3(151)/2014-TSW(B)/239 dated 10.12.2014 has

may be ratifled on Repeat Basis as per corninents of Advance

07.11.2013. RA may take suitable conscquential action

Case No.AR-23 M/s. Aneelique International Limited



Meeting No.15/81 F.No.01/81/50/271/AM13/DES¨ II

Dated:-30。 12.2014 Request for amendment in adhoc Norms in respect of Advance
License No. 0510334458 dated 12.09.2012.

Decision: NC decided to send a letter to firm to submit the following information as per

recommendation of representative of DIPP as under:-

l. Information as per Sl. No. 5, I I & l2 of SDL EP wise.
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the licence

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.03.2015.

SI.No.150

Case No.AR-24 M/s.Oil Countrv Tubular Limited

Meeting No.15/81 F.No.01/81/50/306/AMl1/DES¨ II

Dated:-30.12.2014 Request for amendment in adhoc Norms in respect of Advance
License No. 0910043872 dated I I . 10.2010.

Decision: NC decided to seek information from firm as per DHI vide U.O. No. 3(23y08-TSW(B)1266
dated 19.12.2014 as under:

(a) Proper name of Export products instead of codes along with their inner diameter.
(b) Copy of earlier correspondence with the suppliers of seamless tubes expressing their inability

to supply applicant's requirement.

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to 24.03.2015.

Sl.No.151

Case No.AR-25 M/s.Wieland Metals lndia Private Lilnited

Meeting No. 15i81 F.No.01/81/50/365/AM13/DES― II

O1/81/50/462/AM13/DES‐ II

O1/81/50/426/AM13/DES¨ II

O1/81/50/082/AM14/DES― II
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01/81/50/165/AM14/DES¨ II

O1/81/50/248/AM14/DES― II

01/81/50/130/AM15/DES― II

O1/81/50/263/AM14/DES― II

01/81/50/243/AM14/DES― II

Dated:-30.12.2014 Request of  Ⅳ1/s. Wieland Metals lndia Private Lilnited for
ratiflcation of Norms in respect of Advance Authorisation Nos.

(1)0710090999 dated 27.09.2012(ii)0710091865 datcd
08.H.2012(ili)0710093248 dated 22.01.2013(iv)0710094520
dated 27.03.2013 (v) 0710095033  dated  26.04.2013 (vi)
0710096503 dated 08.07.2013 (宙 i) 0710097183 dated
30.07.2013(宙 ii)0710098134 datcd 06.09.2013(ix)0710098755

dated 03.10.2013.

Decision: NC observed that the case is under examination of MSME. The case stands deferred
24.03.2015.

SIo No.152

Case No. AR- M/s.Raychem RPG Pvt Ltd.
Meeting No.15/81 F. No.01/81/171/‖ 0/AM15/
Dated:-30.12.2014 Request for amendment in norrns in respect of Annual Advance

Authorisation No. 0310734496 dated I 5.05.2013.

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
No. l2l169/2014-TSW/33-A/R dated 08/01 12015 as under:-

Export Product
Description

Net  part
Weight

(Gms。 )

Input material
Description Quantit

v
(Gms.)

Input /Output
Norms after 20 Yo

recovery from
scrap

Nipple M 12Xl(256830)SS
Part

17 Round Bar
SS I .4435 of l9 mm
dia.

57 3.353 Kgs./Kg.

Nipple M12XI  SHORT
(256831)SS Part

12 Round
SSl.4435 of 19

dia

Bar

mm

40 3.333 Kgs./Kg.

Nipple M14Xl(256832)SS
Part

Round Bar
SS I .4435 of l9 mm
dia

35.8 3.254 Kgs./Kg.

Centering Plate 3-9205.0013

SS Part

l18 Round Bar SS431
of80 1■ nl dia

452 3.83 Kgs./Kg.

Centering Plate 3-9205.0015

SS Part

504 Round Bar SS431
of 140 1nnl dia

1413 2.80 Kgs./Kg.

Element         BOdy
3 9220 0625 MK C16A2

1276 Round      Bar
SSI.4542 of 50.5

2335 1.83 Kgs./Kg
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207 mm dia.
Element Body
3 _9220 _0626_M K_C I 6 A2 _
307

1456 Round Bar
SS I .4542 of 50.5
mm dia.

2371 1.63 Kgs./Kg

Element Body
3 _9220 _0 627 _MK _C | 6 A2 _
407

1578 Round Bar
SS I .4542 of 50.5
mm dia.

2396 1.52 Kgs./Kg

RA may take suitable consequential action accordingly.

Sl.No.153

Case No. AR- M/s.Octikar lndia Private Limited

Mceting No.15/81 F.No.01/81/50/54/AM15
Dated:-30.12.2014 Request for enhancement of Norms in respect of Advance

Authorisation No. 03107 67 418 dated 23.01 .201 4

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
No. l21169/2014-TSWl34-A/R dated 08/0112015 as under:-

l. Words " less than 50 mm" given in the description of export products at Sl. No.4, 5 &
6 may be replaced with words " upto l0 mm" .

2. Import items at Sl. No. I to 6 shall be of relevant grade as contained in the export
products.

Quantity ofimport item at Sl.No. 1 may be allowed as 536 Kgs. as 1.072
Kgs./Kg. in the export product at Sl. No. I after taking l/3'd recovery from scrap.

Quantity of import item at Sl. No. 2 may be allowed as 3216 Kgs. as 1.072
Kgs./Kg. in the export product at Sl. No. 2 after taking l/3'd recovery from scrap.

Quantity of import item at Sl. No. 3 may be allowed as 32220 Kgs. as 1.074
Kgs./Kg. in the export product at Sl. No. 3 after taking l/3'd recoviry from scrap.

6. Quantity of import item at Sl. No. 4 may be allowed as 65142 Kgs. as 1.034
Kgs./Kg. in the export product at Sl. No. 4 after taking l/3'd recovery from scrap.

7. Quantity of import item at Sl. No. 5 may be allowed as 52443 Kgs. as 1.0283
Kgs.iKg. in the export product at Sl. No. 5 after taking 1/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 6 may be allowed as 61800 Kgs. as I .03
Kgs./Kg. in the export product at Sl. No. 6 after taking 1/3'd recovery from scrap.

RA may take suitable consequential action accordingly.

3.

4.

5.

SI.No.154
Case No. AR- M/s.KEI Industries

Meeting No. l5l81 Fo No.01/81/50/436/AM14/

Dated:-30.12.2014 Request for enhancement of Norms in respect of Advance
Authorisation No. 0510371965 dated 26.11.2013.
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Decision: The committee noted that the firm vide letter dated 26.07.2014 requested amendment of
description of export items mentioned in the subject authorization. However, NC ratified norm on
06.05.2014 in Meeting No. 03/81. Firm has stated that export has already taken under the subject
Advance Authorisation prior to ratification by Norms Committee. On perusal of the copies of the
shipping bills enclosed by the firm in its representation dated26.07.2Ol4, these Shipping Bills do not
mention the AA number. Therefore, the Committee decided to ask the firm to provide the relevant
shipping bills correlating the descriptions mentioned on the subject authorization. The case stands
deferred to 24.03.20 I 5.

Sl.No.155

Case No. AR- M/s. Narayan Powertech Pvt. Ltd.
Meeting No. l5/81 Fo No.01/81/50/1642/AM04/

Dated:‐ 30.12.2014 Request for fixation of Norms in respect of Advance
AuthorisationNo. 3410009867dated 04.03.2004.

Decision: NC noted that deficiency letters were issued to the firm on 6.11.2012 and9.7.2013 by DHI.
As no reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply. The Committee also decided to check from the firm whether it is a case of Physical Export/
Deemed Export. In case it is a Deemed export, firm should provide a copy of Project Authority
Certificate (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm
may be provided the following information:- (i) EPCG licence number and date (ii) CIF value of the
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the
EO against the EPCG licence. NC also decided to get a report from RA on the present status of this
Advance Authorization as the EO period has long over due. The case stands deferred to 24.03.2015.

Sl. No. 156

Case No. AR- M/s. General Cable Energy India Pvt. Ltd.
Meeting No.15/81 Fo No.01/81/50/460/AM13/

Datedi-30.12.2014 Request forfixation of Norms in respect of Advance
Authorisation No. 05 10344170 dated 28.01.2013.

Decision: NC observed that the case is under examination of DIPP. The case stand deferred to
24.03.2015.

Sl.No.157

Case No. AR- M/s. Shera Energy
Mceting No.15/81 F.No.01/81/50/389/AM15/
Dated:-30.12.2014 Request for fixation of Norms in respect of Advance

Authorisation No. I 3 10047583 dated 25.08 .2014.

Decision: NC observed that the case is under examination of DIPP. The case stand deferred to
24.03.2015. a
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Sl.No.158

Case No. AR- M/s. Shera Energy
Meeting No.15/81 F. No.01/81/50/342/AM15/
Dtted:… 30。 12.2014 Request for fixation of Norms in respect of Advance

Authorisation No. 1310047515 dated 21.07 .2014.
Decision: NC observed that the case is under exanlination of DIPP.  The case stand deferred to

24.03.2015.

SI.No.159
Case No. AR- M/s. Leitwind Sriram Manufacturing Limited
Mceting No. 15/81 Fo No.01/81/50/0009/AM15/

Dated:-30.12.2014 Request for fixation of Norms in respect of Advance
AuthorisationNo. 0410143363 dated 15.02.2013.

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No.3(39)/2013/TSW(B 50 dated 30.0 2015 as under:-
Export
Product

Net St./unit

of EP

lmport Items Quantity Recommended/Unit of EP

Generator

tropical

LTW¨ 77,
1.5

MVA

38,000 Kg Sl. No. 1,2,4,13,14,16-19
& 27-32, all are
components.

Sl.No.3. Single Core
Copper Cable

Sl.No. 5-9, All are
Electrical Stampings.

S.No. 10. Demisol

Sl. No.l L Demicat.

Sl. No.l2. Semica Film

Sl.No.15.

Conductor.

SI.No.20…26,Steel

Copper

Sheets

Net to net basis as per condition
GN-4 for engineering products.

1.02 m/m content in the export
product.

Net to net basis as components.

80kg. with l0% wastage.

3kg. with l0%o wastage.

24.75 sq.m with5% wastage.

2762kg. with l% wastage.

These items may be deleted as the
firm has claimed wastage
varyingfrom24Yo to 308% and no
justification calculation as per
Sl.No.ll of SDL has been givena
lone with the reply

Of

RA may take_suitable consequential action accordingly Ai s' mrffi
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SI.No.160

Case No. AR- M/s. Crompton Greaves Limited
Meeting No.15/81 F.No.01/81/50/262/AM14/
Dated:-30.12.2014 Request for fixation of Norms in respect of Advance

AuthorisationNo. 0310746162dated21.08.2013.
Decision: NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(78)/2013/TSW(B)/80 dated 30.01 .201 5 as under:-

I . Woking out calculation for import item no.l to 4 duly supported by dimensional drawing as per
Sl. No.l I of SDL.

2. End use of import items from Sl.No.20 to 24 in the manufacturing process.

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the licence
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

against the EPCG licence. The case stands deferred to24.03.2015.

Sl.No.161

Case No. AR- M/s. Pearl Insulation Pvt. Ltd.
Meeting No. 15/81 Fo No.O1/81/50/418/AM13/

Dated:-30.12.2014 Request for fixation of Norms in respect of Advance
Authorisation No. 0710091 717 dated 02.11.2012.

Decision: NC observed that the case is under examination of DIPP. The case stand deferred to
24.03.201s.

Sl.No.162

Case No. AR- M/s.Polycab Cables Pvt.Ltd.

Meeting No.15/81 Fo No.01/81/162/488/AM13/

Dated:-30.12.2014 Request for fixation of Norms in respect of Annual Advance
Authorisation No. 0310560692 dated 17 .02.2010.

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
No.l2ll 6912014-TSW/43-AIR dated I 010212015 as under:-

l. Description, quantities and net weights of export products may be specified as per Annexure.
2. Quantity of import item namely, Copper Wire Rod / Cathode may be allowed as l.0l

Kgs/kg content in the export products at Sl. No.l to 8 & 10.

3. Quantity of import item namely, Aluminium Ingot/ Rod may be allowed as l.0l Kgs./kg
content in the export products at Sl. No. 7 &.9 .

4. Quantity of import item namely, LDPE Compound( Crosslinkable) may
Kgs./kg content in the export products at Sl. No.l to 4 & 6 to 10.

be allowed as 1.05
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5. Quantity of import item namely, PVC Resin may be allowed as 1.05 Kgs./kg content in the
export products at Sl. No. 1,2, 5, 6, 9 & 10.

Quantity of import item namely, PVC Plasticizer may be allowed as 1.05 Kgs./kg content in
the export products at Sl. No. 1,2, 5, 6,9 & 10.

Quantity of import item namely, Copper Tape may be allowed as 1.01 Kgs./kg content in the
export products at Sl. No 6,7 &9.

8. Quantity of import item namely, COGEGUM Compound may be allowed as

Kgs./kg content in the export products at Sl. No 3, 4,7 & 8.

9. Quantity of import item namely, Galvanised Steel Wire/Steel Armouring Wire may be allowed
as 1.02 Kgs.ikg content in the export products at Sl. No. 2, 3, 5, 6, 8, 9 & 10.

10. Quantity of import item namely, Lead Ingot may be allowed as l.0l Kgs./kg content in the
export products at Sl. No 10.

11. Quantity of import item namely, Semi Conducting compound may be allowed as 1.05

Kgs./kg content in the export products at Sl. No 6,7 & 9.

/2. Quantity of import item namely, Glass Mica Tape may be allowed as 1.02 Sq.Mtrs./ Sq.mtrs.
content in the export products at Sl. No. 8.

RA may take suitable consequential action accordingly.

6.

Z

1.05

Decision:NC obseⅣed that
dated 3.2.2015 from DGFT

24.03.2015。

the case is under
has been sent to

examination of DHl.
DHI to expedite the

NC also observed that a DO letter
reply. The case stand deferred to

Sl.No.164

Case No. AR- M/s. Sharda Motor Industries Limited
Mceting No.15/81 F.No.01/81/50/256/AM14/

Dated:-30.12.2014 Request for fixation of Norms in respect of Advance
Authorisation No.05 I 0365038 dated 09.09 .2013.

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U.O. No.
3(7 0) 12013 -TSW(By73 dated 05.02.20 I 5 as under:-

1. Oxidation catalyst has been left out against exportitem at Sl. No. 2. Since the oxidation
catalyst is a component of export product at Sl. No. 2 (Silencer Exhaust), it may be allowed on
net to net basis as per condition of GN-4 for engineering product.

RA may take suitable consequential action accordingly.

SIo No.165

Case No. AR- M/s. Bharat Heavy Electricals Limited
Mceting No.15/81 F. No.01/81/50/340/AM13/

′
７
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Si.No.163

Case No. AR- M/s. Crompton Greaves Limited
Meeting No.15/81 F.No.01/81/50/311/AⅣ l13/

Dated:‐ 30.12.2014 Request for fixation of Norms in respect of Advance
Authorisation No.03 107 09770 dated 20.09 .2012.



@of Norms in resPect of
Authorisation No.09 1 005 3 8 8 8 dated ?4'09'2012'

Dated:-30.12.2014

Decision: NC observed that the case

DO letter dated 3.2.2015 from DGFT

stand deferred to 24.03.20\5.

is under examination of
has been sent to DHI to

also observed that a
the reply. The case

DHI.NC
cxpcditc

Sl No 166

Decision: NC decided to
written comments of MoS

send a letter
vide U.O. No.

to firm to submit the following information as per

2(8)l 20 I  -TW-Vol. III dated 8. 1 .20 1 5 as under:

の ThiCkncss wisc and grade wisc Width of cold rolled stainlcss stecl coils,strips(Prime)
to bc imported.

b)ThiCkncss wiSe and grade wisc width of Cold rollcd Stainless steel strips to be

exported

The casc stands deferred to 24.03.2015.

Sl No.167

Oecisio* ttlC a"ciaed to ratify the norms of above Ae ut p.. written comments of DHI vide

U.O. No. 3 ( | 52) l2OOg ITSW(B)/ 1 7 dated 05'0 1'201 5 as under:-

購I揮悧蓬揚暴姜電Lr珈
嶋精盤棚糧

l continuation of E)HI's recommendations vide

U.O. of even number dated 03.08'2011

RA may take suitable consequential action accordingly
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M/Q ph∩ .enix Folls Pvt.LtdCase No.AR-47
Meeting No. 15/81 FoNo.01/81/50/36/ANl12/DES-11

01/81/50/425/AM12/DES― II

01/81/50/281/AⅣ l12/DES― II

01/81/50/091/AⅣ ll1/DES― II

01/81/う U/24Z/AIV11 1/り Lδ -11 ;

01/81/50/120/Aヽ 413/DES― II

Datcd:-30.12.2014 Requcst of M/s. Phoenix Limlted to amenct ac― noc noIIIls lll

rcspcct Of Advance Authoristtion No.(i)0310630339 datcd
10.05.2011;(ii)0310593594 dated 23.09.2010;(iii)0310659391

dated 13.10.2011;(市 )0310696592 datcd 29.05。2012 (v)

0310663033  dated  02.12.2011; (Vi)  0310582844  dated
09.07.2010

。NO.

0310539877 dated 30.0

the description of
Authorisation No.

Case No.AR-48
Mceting No.15/81

Datcd:-30。 12.2014



Sl.No.168

Casc No.AR¨ 49 M/s.Ⅳlanaksia Limited

ⅣIceting No.15/81 Fo No.01/81/50/145/AM10/
Dated:-30.12.2014 Request of M/s. Manaksia Limited to modify decision in respect

of Advance Authorisation No. 0210130103 dated 07.08.2009.
Decision:NC obseⅣ ed that
to 24.03.2015.

Sl.No。 169

the case is under examination of DIPP. The stand deferred

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12116912014-TSW50-A/R dated 81112015 as under:-

1. Name, quantity and net weight of export item may be modified as under:

Export Item Name Ouantitv Net Weight
ASSY.ART/CHASIS XIP 913
Article madc of Elcctro Galvanised Steel

Coil

61383 Nos. 54926K1s-

2.Quantity Of import item may be a1lowed as 71513 Kgs.inclusive of 30.2%
wastage aicr taking  1/3rd recovery fronl scrap, on repeat basis as per
Authorisation No.  3110058180 dated 03.05.2013 ratifled in NC mecting No.

18/81 dated 03/05/2013.

RA rnay take suitablc consequential action accordingly

Sl.No.170

Case No.AR-50 M/s. Ohsung Electronics India Pvt. Ltd.
Meeting No.15/81 F.No.01/81/50/280/ANl12/
Dated:-30.12.2014 Request Of M/s. Ohsung Elcctronics lndia Pvt. Ltd.to change

cxport product in rcspect Of Advance License No. 3110051223

dated 28.10.2011.

Case No.AR-51 M/s. Ohsung Electronics India Pvt. Ltd.
Meeting No.15/81 Fo No.01/81/50/118/AM12/
Dated:-30.12.2014 Requcst of M/s. Ohsung Electronics lndia Pvt. Ltd.to change

export product in respect of Advance Liccnsc No. 3110048866

datcd 24.06.2011.

Declslon:

UoO.No.
NC decided to ratify the norms of above AA as per written comments of DIPP vide
l2l 169 12014-TSW5 I -AlR dated 8 I | 120 1 5 as under:-

Name, quantity and net weight of export item may be modified as under:

,r-.ro,rflrK,.^ntr*a rqrm Et7I? t]tt.rf,;oralln t?rdo Dcv.roprn.nr Oincaa
Gti}tr unqn l,rrFttlrlr"!

Dlrcctotat- Gonor.r 6, i ora ttrr trldeqftq GffirJ19".,r, o, C.,n,haraagqtrr rCe. iI i;ti*
Uclyogr G,trturG-r I\r',, Pt^lhl

1.
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SIo No Export Item Name Quantitv Net Weight

(a) ASSY.ART/CHASIS 772K
Article  made  of  Electro
Galvanised Steel Coil

48000 Nos. 55680 Kgs.

(b) Brackct Hard Drive VIP722K
DVR

715938 Nos. 205474

2. Quantity of import item may be allowed as under:
(i) For export item.at Sl. No. (a) above, as 71716 Kgs. inclusive of 28.8 o/owastage

after taking l/3'd recovery from scrap
(ii) For export item at Sl. No. (b) above as 350950 Kgs. inclusive of 70.8 % wastage

after taking 1/3'd recovery from scrap, on repeat basis as per Authorisation No.
3110044375 dated 17.08.2010 ratified in NC meetingNo. 8i8l dated 2410512011.

RA may take suitable consequential action accordingly.

Date:18.02.2015

Place:New Delhi Foreign Tradi29y              Hu
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